
THE

COUNCIL OF STATE DEBATES

V o lu m e  II, 1934

(8th August to 6th September, 1934)

EIGHTH SESSION
OF THE

THIRD COUNCIL OF STATE, 1934

h - y -  • » s
I'oniiga^eo

P u b lish ed  M amaoeb o r  P u b licatio n s , D e l h i.
P ftd M D  n  THE MAHAOBli, GOYEBMMENT OF I k DU P eESS  ̂ N ew  D eLHI.

1936.

Wednesday, 22nd August, 1934



CONTENTS.

WadiiMday, 8th Angiut. 1984—
Members Sworn ................................................
Questions and Answers . . . . . .
Message from His Bxoellenoy the Governor General
Oommittee on Petitions . . . . . . .
Congratulations to His KxooUenoy the Conunander-in-Chief, the Honou

able Mr. M. G. Hallett and the Honourable Sir John Woodhead, re 
pients of Honours . . . . . . . .

Statements laid on the t a b l o ........................................................
Governor General's Assent to Bills . . . . . .
Message from the Legislative Assembly . . . . .
Bills passed by the Legislative Assembly laid on the table
Motion re nominations for the Committee to inquire into the working o

the Ottawa Agreement—Adopted............................................... ^
Death of Khan Bahadur Sir Muhammad Israr Hasan Khan .
Statement of Business

Thnrfday, 9th Angust, 1984-
Members S w o r n ...........................................................................
Questions and A n s w e r s .........................................................
Motion for Adjournment re proposed removal of the Imperial In^titiit

of Agricultural Besearch front Pusa to L'elhi— L̂eave to move
g r a n t e d .....................................................................................

Resolution re colony for th« emigration of Indians—Negatived
Resolution re Report of the Colonisation Enquiry Committee—^'ith

d r a w n ...........................................................................

PAoxa.
1

1—21
21
21

22—23
28— 28
28--20

29
20

80
80
80

81
81—87

87
88—64

56-70
Resolution re Indians in Burma—not con clu d ed ......................................70 78
Motion for Adjournment re proposed removal of the Imperial Council

‘ * of Agricultural Research from Pusa to Delhi—Negatived . 78—90

Monday. ISth August. 1984-
Member Sworn ..................................................................................... 101
Questions and A n s w e r s ........................................................................... 101— 19
Ballot for the election of nine Members to serve on the Oommittee to

examine the working of the Ottawa Trade Agreement 119—20
Indian Dock Labourers Bill—Considered and passed . . . . 120—20
Indian Carriage by Air Bill—Considered and passed . . . . 180—82
Sea Customs (Amendment) Bill—Considered and passed 182_84
Indian Aircraft Bill—Considered and p a s s e d ..........................134— 80
Mechanical Lighters (Excise Duty) Bill—Motion to consider, sdopied 13f— 47

Tuesday. 14th August. 1984-
Questions and A n s w e r s ................................................................. 149—52
Short Notice Q u e s t i o n ...........................................................................162-> 68
Congratulations to the Honourable Sir Frank Noyce on the Honour

conferred on him 163—64
Meohan^al Lighters (Export Duty) Bill—Considered and passed 164—69
Repealing and Amending Bill—Considered and passed , 169
Factories Bill—Considered and pasMd........................................................  160—207



I*
11

Wedaetday, Iftth AagwA, 1 9 M -
Question and A n s w e r ..................................................................
Oeath of Sir Manmohandas Ramji
Congratulations to the Honourable Sir Alan Parsons on his appointment

to the India C o u n c il ............................................  .
Hill passed by the Legislative Assembly laid on the table
Result of tho election of nine Members to serve on the Committee to

examine the working of the Ottawa Trade Agreement
Reaolution rc Indians in Burma—Adopted
Resolution re levy of income-tax on house proiDertjw W ithdrawn
Resolution re construction of a new Council of State Chamber at Simla-

Withdrawn ..................................................................
Parsi Marriage and Divorce Bill-Introduced
Statement of B u s i n e s s ......................................

nariday, 16th Aaguit, 1934—

Bengal Criminal Law Amendment Suppleflietitary (Extetidir.g) B ill^
Motion to consider —̂not ton^dyded . . . . . .

Marday. ,18th Angust, 1084-<

(Questions and Answers* ...................................... 261__07
Bengal Criminal Law Amendment Supptomentary (Extending) Bill—

Considered and pcassed * . . .v , 267-_301
Statement of Business ........................................................ 3Q2

Paoks.
2Q9

2(M^0
•

210
210-11

211
211-13
213-25

•

22n— 29 
22»--30

230

aS l- 60

Moiidtir, eoth Anguit, im h -

Questions and Answers ............................................... 303^06
Personal statement by Hi* ICxcellency the Oommander-ki-Ciiief thanking

the Members of the Obtinoil of iState for tiieir congratuiations on his •
O. C. S. 1.................................................................................................  306—07

Assam Criminal Law Amendment (Supplementary) Bil}--ConBid<S]«d and
passed ....................................................................................  307^28

Wolntiday, saad Aogmt* 1M4—
Bills passed by the Legislative Assembly laid on the table
Message from His Excellency the Governor General
Resolution re enforcement of the provisions of the Child Marriage

Restraint Act—Withdrawn . . . . . . .
Resolution re representation of AssMneee in the Posts and

Telegraphs Depai'tmeat- A d o p d ie d ...............................................
Resolution re investigation into conditions of health by a Committee of

medical experts—Withdrawn ...............................................
Resolution r» Burmaniaation of the Accountant Genei al’s Office and the

Posts and Telegraphs Dejpartment in Burma- Adopted
Resolutttmr^ hoPSe-breeding^Withdrawn
Rwolution re enlargement of the scope of agricultural research-With- 

drawn ......................................................................... ^
Resoliltion re National Debt of IncKa » . . . .

Marriage and Divorce Bill—-Motion foviowotilation, adopted
Statement of Business ...............................................

329
329

330-44

344—49

36a -«

364—67 
381̂ -76

376—81
381
86i
^82



BTtti Aogniit 193^ Eaww,

‘ O^tioBs and Answers . . . . , m -^99
, Statemeat laid on the table ................................... 399

Indian Rubber OonArol BUlr^OonaideBwi and pewA . $991^406
•Indian Inoomo-tax (Anrtendment) BUi-*-€bii8ider«d And pMieed . 40^^ 09

Ihiesday, S8th Augnit, 1084-

Short Notice Quostions . . . . . . . 4 11__14
Bi]il.|>aRBe(i by the Legislative Assembly laid on the table , 414
Heaolutioa re National Debt of India—Negatived • . . , 414^33
Heaoliition m levy of oufltoms duties On all fove^gii goods entflrioff

India from land frontiers—Withdrawn . . . . . . 433__35
Resolution re re-enaotment of repressive legislation after the expiry of

its time-limit—Negatived , . . , , 4S7-r~6<̂
Hindu Woman’s Inheritance Bill—Introduced . . . . 459__0]
Resolution re abolition of Viceroy^s commissions—not concluded 4<{1—66
Statement of Business 466
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COUNCIL OF STATE.
Wedimday, 22nd August, 1934,

The Council met iu the Council Chamber at Viceregal Xxxlge at fileveU o t
the Clock, the Honourable the President in the Chair.

BILLS PASSED BY THE LEGISI^TIVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY of the COl'NCIL : Sir, in pursuance of rule 25 of the
Indian Legislative Rules, I lay on the table copies of the following-Bills which
were passed by the Legislative Assembly at its meeting held on the 20th August,
1934, namely :

A Bill to consolidate and amend the law relating to the import, trans­
port, storage, production, rePning and blending of petroleum and
other inflammable substances;

A Bill to provide for the control of the export from and import into
India of rubber and for the control of the extension of the culti­
vation of rubber in British India ; and

A Bill further to amend the Indian Income-tax Act, 1922, for a certain
purpose.

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

The Honourable the PRESIDENT : Honourable Members, I have
i«oeived a Message to convey to you from His Excellency the Governor General.
The Message rune thus:

“  In purmance of sub’section (5) of section 63A of the Oofyeminent of India Act, / ,
JVeemon, Earl oj WiUingdon, her^y require the aMendance of the Members of the Council o f
BicM in the Assembly Chamber at Simla at. 11 o^dock on Wednesday  ̂ the 29th August, 1934 *

Simla, 1 (Sd.) WILLINGDON,

The 21st August, 1934. j Viceroy and Governor General,

(The Message was received by the Council, standing.)
I have also received a demi-official letter from the Privat>e Secretary to

Hifl Excellency the Governor General and I will read to you the last paragraph
o f that letter.

“ His EzooUency will be arriving in state for the ceremony and will be weariog levy
drws whioh will be worn by those Members of the Assembly who are in possession of such 
uniforms. Othm should wear the most formal dress the5»̂ have

( 329 )
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BB80LUTI0N RE ENFORCEMENT OF THE PROVISIONS OF THE 
CHILD MARRIAGE RESTRAINT ACT.

The H onousabi^  .BaI SabaoO r 0AOÎ D1SH PRASAD (United 
ProvinceB Northorn : Non-Muhammadan): Sir, I beg to move the following 
Kofiolution:

That this Coimoil reoommendB to the GoYemoT Creneral in Coiinoil that proper steps 
be taken including the reyision of the law if neoessary, to enforoe more rigidly the provisions 
af the ChM 9|larriage Restraint Act (Act No, Z IX  of 1929) so as to increaise tjbe chances 

oAtid^N beltig^ioughf to book and minimize the chances of evasion of the law
Sir, the Child Marriage Restraint Act (popularly known as the Sarda Act) 

that was pasfied by the Central Legiî lature in 1929 was designed to meet the 
c%il of child marriage in India. And all social reformerB were happy at 
time to think that the evil of child marriage which was eating into vitali 
of Indian society would be stopped by means of this law. But, Sir, four years’ 
( xperience of the workii^ of the Act has proved that it has failed to qheck the 
evil t^ any appreciable extent. In fact, it is more or less a dead letter as hun­
dreds and thciasands of marriages are being solemnised in the country in con­
travention of the provisions of the Act without the oflfenders being brought tO 
took. This, Sir, is a deplorable state of things. It was an admirable act of 
the Gk>vemment to have joined the advanced section of the two Houses of the 
Central Legislature in seeing the Child Marriage Re.straint Act brought on the 
Statute-book. This action was in consonance with advanced public opinion 
in the country. But, Sir, having once eiiactcd a hxw it is, 1 think, the duty of 
the Government to see that the provisions of the law arc observed in practice, 
otherwise it is no use making a law if its provisions an̂  resi>ected more in the 
breach than in observance. And yet this is the case \̂̂ th the Child Marriage 
Restfaist Act. The reason is not far to seek. It appears to be nobody’s con­
cern to detect child marriages and to bring the offenders to book. According 
to section 9 of the Act no court can take cognizance of any offence under the 
Act save upon complaint made, and the complainant has to conduct the case 
throî hout in a iqanner. Section 11 of the Act even provides for the
taking by the court of security from the complainant for a sum not exceeding 
Bs. 100 for the payment of any compensation which the complainant may be 
directed to pay under section 250 of the Code of Criminal Procedure. AH whi<?ii 
shows that there are great handicaps in the way of complaints of child maxria^M 
reaching a court of law, for very few persons would care to undergo all the worry 
imd expense of fighting out a regular suit on the one hand and antagonising the 
penms who have broken the law on the other. True, there have been sparadid 
cases in places in which people have come forward to conduct such cases in court 
and a c<msequence the offenders have been punished, but such cases have 
been few and far between.

Sir, I realise that in such matters we must go very cautiously as there is a 
likelihood of the law becoming an engine of oppression if, for example, oogni- 
wince of offences under such laws were to be vested in the police* But I feel 
that something should yet be done to see that the Act does not remain a deiKjl 
letter but that its beneficial provisions have their salubrious effect on society. 
Sir, I do not think it is necessary for me to recapitulate the evils of child marri- 
$ges in India as I believe that they are admitted on all hands. There can be 
lid doubt that the causes of the deteriorating Indian physique, o<ur diminialuug
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vita lity , our susoeptibility to  disease, out m o ) ^ t y ,
Aor m»d 0W  ^  foq»e(sbetidii iMP kfe, « s  coin paM i w ith other
o o u i^ e s , m lavgraat ii|(dMiire luktnlMitaUe to  ^  onsbon  o f  aarly m arriage 
prevaUing i|̂  Xoydia. if y w  'mvld ju et Jook up the ia^test Oensus R eport 

l u ^  V<3ilu]B6 I, you  w ill oom e ̂ »(Wos6 the follovdag passage in it :
“ In a written statement ̂ oade to tke Age of Consent Committee 1iie Assistant Piirect- 

or of PubUe l]^9ith4»^rv«d  tbat proportiouato to the higii matmial and ohMd moHafity 
‘ there is a vast immbor of iprolids or phyai^ wrecks amoi^ thê  BtrvivaJs *, and evon in 
Trayanoore State, more advanced in this respect̂  perhaps, than part o f India eâ oept 
th«̂  adjcnning state of Cochin, the Census Commissioner of the Stfite is able to pronoi^ce 
that^

' The highest feinaHe mortality, which exceeds that of males by 60 to 61 per 1,900 
oeeum in the age-period 15—80, and must certainly be attributed to the early marriage 
of and the consequent premature maternity. Death of 3̂ n g  mothers at child-birth 
iii not an imcommou oocurrenoe, but more common than this, howeveir, is the de^h of 
women in the later period of maturity, say, between the years of 20 and 30 
brdught on by the physical exhaustion, the nervous break-down, and other ailments, which 
are the aftormath of premature child-bearing *.*'

Later on, Sir, we find the following view expressed ;
“ Sir John Mogaw c. t̂imates tliat ‘ 100 out of every 1,000 girl wives are doomed to 

die in child-birth before they have ceased to have babies, and about 200,000 mothers die 
in giving birth to children every year in India

Sir, the following comparative figures of infantile deaths under one year 
per 1,000 living births in the case of India and some important foreign coujq- 
tries will be found interesting.

These figures are for the year 1930 for which statistics are available:
India .. ..  . .  ..  .. ..  ISO

OP PBOViSIOM ESSTiUlNT ACT. '331

United Kingdom 
France 
German̂ "
United Stat-ê s of America

63
7B
85
05

These figures have been taken from the Statistical Year Book of the League of 
Nations for 1932-33.

Then Sir, Mr. P. K. Wattal, in his interesting book, The Population 
i>rd>km in M w  in commenting on the immense wastage of life which taJces 
place in India, observes ;

“  As conditions are today the life taUe (for malee) indicates that out of 100,0(K» children 
bom only 62,439 or a little orer one-belf attain the age of majority (18) in India” .
Ab for the low expectation of life in India the extreme prevalence -of early 
marriage is said to be its cause.

I will not tire the patiencc of the Council by quoting more figures to shqw’ 
that in the matter of national physique and infantile and maternal mortality, 
India compares very unfavourably with the countries of die west. A*d it 
does not require a prophet to prove that the cause is to a large exte^ to be 
attributable to the prevalence of immature marriages in this country. Sir, 
it may be argued that in spite of the high rate of mortality the poputatwn of 
India has vastly increased during the last decide. To this my reply j« % t tp  
iieet the problem of the gtowing population of India we will havejtp thiftk o f



[Bai Bahadur Lala Jagdish Prasad*] 
tlie much talked of ** birth-oontrol ” by resorting to what are called contraceptive 
methods. But the fact of the increase in the population of India does not de­
tract from the desirability of reducing our infant and maternal mortality and 
improving our national physique. Of what use is the growing jopulation of 
India if we become physical wrecks ? Post-puberty maniages will, I am sure, 
in themselves exercise a check, according to medical opinion, in keeping down 
the number of births. Now, the question arises, what should be done to pre­
vent early marriages in India and to enforce more rigidly the provisions of the 
C hild Marriage Bestraint Act. My answer to this is that it is for the Indian 
politicians no less than for tie Government to tackle this problem. And as 
the Central Legislature is composed of both the chosen representatives of the 
public and of the Government and is the only statutory body which can effect­
ively deal with the matter, the burden ultimately falls on us to take the initia­
tive. It is considered by some people that in such matters it is the society which 
should take action, namely, that there ought to be some social organizations 
who should both carry on a sort of educative propaganda against early mar­
riages and launch prosecutions of offenders in courts. I agree. But if we leave 
^be matter entirely to such non-official organizations, my fear is that we may 
perhaps have to wait for the complete abolition of the evil of early marriage 
till Doom} day.

Sir, I have given some thought to this question and would like to put for­
ward my views in this connection for the consideration of the House. I think 
that iustead of throwing all the burden of launching prosecutions of offenders 
against the Sarda Act on private individuals and relying entirely on them for the 
regular conduct of cases in law courts as complainants, it would be better if 
the law is so revised tliat private individuals should be expected only to file a 
complaint and no more in the court of a special officer to be attach^ to each 
district who should not be below the rank of a deputy magistrate with first 
class powers. The complaint should be enquired into by such officer himself 
or through some reliable agency (not the police) and after such necessary 
enquiry, that officer should do all that may be necessary to conduct prosecu­
tions as if the case were on behalf of the Crown. Of course, to exclude the possi­
bility of frivolous complaints being filed, section 11 of the Act can still be there 
which requires a security to be furnished by the complainant. But what I 
wish to suggest is that the entire burden of conducting such cases in the capa­
city of a complainant should not be thrown on private individuals if we 
are anxious to see that the provisions of the Child Marriage Restraint Act are 
obt»er\'cd in practice. For, you can only expect private people to give the 
courts necessary information of cases where the provisions of the law have been 
infringed, but it is too much to expect them to take all the burden of fighting 
out the cases on themselves. If this or some other similar suggestion is adopted, 
I think that while on the one hand there will be no danger of interference of an 
agency like the police in such cases, on the other hand an effective agency would 
be found to check the evil.

I hope, Sir, that the House will agree with me that something effective 
should be done to stop the evil of early marriage in order to ensure the physical 
well-being of Indians and in the interest of the longevity of the nation; for 
political advancement which we are so much after will be of no avail imtil it is
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accompanied in the case of individuals of the nation by a sonnd mind in a 
healthy body.

With these words, Sir, I commend my Rasolnti<m to the acceptance of the 
House.

T h e Honourable Major Nawab Sir MAHOMED AKBAR KHAN 
(North-West Frontier Province ; Nominated Non-Official): Sir, I agree with 
the Resolution of my Honourable friend Rai Bahadur Lala Jagdish Prasad 
so far as it concerns the Hindus, for the Hindu community has suffered most 

. from the evils of child marriages, but as regards the Muslims I am sorry that 
1 cannot see eye to eye with l ^ i n  the matter of enforcing more rigidly the pro­
visions of the Child Marriage Restraint A otof 1929. The reasons for my saying 
so are that the enforcement of this Act amongst the Muhammadans will be taken 
as an interference into our Slmiat otJierwise known as the Muhammadan Î aw. 
Now according to Islamic Law there is no age-limit of marriage but the condition 
laid down is the age of maturity for the couple. It is quite a simple and prac­
ticable rule which can be observed with all easiness in all the comitries and 
through all the ages. It can be acted upon by every class of people, no matter 
whether they are the inhabitants of a warm climate or cold.

As to the age of maturity, Sir, it differs according to the climate of a ĵ lacĉ  
and the profession of the people concerned. For instance, in Madras it is 12 
years, in Bengal from 13 to 14 years and in the Punjab and the North West 
Frontier Province from 14 to 16 years; these are the findings of the Age of 
Consent Committee appoint^ in connection with the Child Marriage Bill. 
Although I know it full well that in my part of the country marriages do not take 
place below the age of 20 years but what I want to impress upon the Honourable 
Members of this House is the fact that the Mussalman cannot suffer to be led 
by legislation in matters relating to their mjirriages except in accordance with 
their Sharmt.

It is said that the passing of this Bill is a step forward towards the progress 
of society. Well, Sir, opinions differ. The supporters of the Bill mif̂ ht th i^  so 
about it but the orthodox Muslims cannot go l^yond Muhammadan Law and as 
such I would ask my friend the mover of the Resolution that if he wants to do 
anything with regard to his community I am quite willing to back him up, but 
as regards Musli^ I would request him not to press the matter upon them. 
It is specially uncalled for in their case when their marriages ta,ke place in the 
event of the pair reaching the age of maturity. It may differ according to the 
clnnat-e of a place and the profession of the people, but when the marriages are 
solemnised by mutual consent and there is no objection against them by the 
parties, uor any complaint made to the Government  ̂1 do not see any reason 
why the Govermnent should be asked to take any legal action against such mar­
riages which arc solemnised according to the Islamic Law and mutual consent 
of the parties.

Sir, in connection with this Resolution I am prepared to back it so far as it 
concerns the Hindu population but not the Mussalmans.

T h e  H o n o u r a b l e  Ma h a r a ja d h ir a ja  Sir  K A M E S H W A R  SINGH of  
D a rb h a n q a  (Bihar and Orissa: Nominated Non-Official): Sir, I rise to 
oppose the Rosolution* I belong to that school of thought which is opposed 
to any legislative interference in social and religious matters. I believe that 
social and religious reforms can be best carried out by the creation of public

p r o v is io n s  o p  r m  cnthT> m a h ria q b  r e s t r a i n t  a c  r. 333
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opinion in their favour rather than by enacting laws that are cotî Miry t& 
op^iioii8h6ld>by th  ̂p ^ o^  ldleett^by themi The v«ry fiiet tiiat i&y £hmour< 
able friend has brought forward this Resolution is enough to show that tiMM 
who were dj?ê iriLng thftt a paradise wiU be created in the social world by the 
fool’s day measure called the Child Marriage Restmnt Act and popularly 
known as the Safda Act, were dreaming of a Foors Pbradlse. Th  ̂Hwse is 
aware that the measure disturbed the religions feelings of the Mussahnans and 
the bulk of the Hiinlu population of this country who may coUectiyeJy be called 
the Sanatanists. The resentment was so strong and t ^  panic ereai^ was so 
great that a large number of marriages took place in the period during which 
the law was being enacted and promulgated. Now that the Act has been pro­
mulgated, the opinion has also hardened and it is held that it is better to suSer 
the penalty imposed by the temporal power than to do an act which is opposed 
to the teaching of our Shastras. This law has weakened the hands of those 
who were in favour of raising the marriageable age as far as practicable witiiin 
the limits sanctioned by the religious books. If the Act h^  become a dead 
letter, it is due to the scanty regard which the reformers paid to the arguments 
and sentiments of those who were go ng to be affected by it. The events that 
have followed the enactment of the measure shou d convince the Gov* mment 
that any departure on their part from the religious neutrality solenmly pro­
mised to the people of this country by Her late Majesty Queen Victoria of 
revered memory is sure to cause unrest and disturb the peace and tranquillity 
of His Majesty’s law-abiding subjects in this country. With the experiences 
of the last few years, I think that it is time now for the Governmei^t to conaidt r 
the advisability of repealing the law, which is honoured more in its breach than 
in its observance.

The propos tion which my Honourable friend has put forward before the 
House is bound to create a serious situation in the country. After all, this 
pernicious measure, apart from violat ng the rel gious beliefs of a very large 
number of people, apart from attempting to bring about a social revolution, 
is encroaching upon their domestic life. It has not succecded because it i« 
vehemently resented by a arge section of the people ; and if any furl her attempt 
is made to make it more stringent it will serve no other purpose than of further 
embittering the feelings of those whose life and conduct are guided by religious 
tenets propounded by prophets and seers. I wonder if the Government can 
in the interest of the law and order afford to alienate the sympathy of such a 
vast bulk of tibe people by accepting the Resolution of my Honpurab'e friend.

Sir, my apprehensions are <hat at present prosecutions under the law are 
generally start^ not so much with the genuine desire to bring about social 
reform as by reason of local animosity with a view to humiliate the accused. 
May I ask the social revolutionaries what action they themselves have 
%atoen to educate public opinion in favour of the law ? I do not know if they 
have any organization functioning for the purpose. I am equally unaware 
of th6 means they have adopted to bring about what they believe to be a much 
needed social reform ? If they would have done even a little there would 
peihaps have been no necessity for my Honourable friend to •briog forward 
a Be l̂utaon of thm land. Now with what face can these people oome to the
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Government for helping them in a cause for which tibLey ure iK>t doisg tli«ir 
part ?

Sir, it ia a well known iiaet that ihe law did not help the fomatioH df pahAo 
opinion in its favour, as the Qovemment hoped ; rather it created 4 wide gtAf 
between the reforming and the orthodox secti(»i of the Hindu and Muslfte ̂ dttH 
tnunities and consequently I consid^ that the law is not merely UÊ kM but 
grossly mischievous. The Government should not have supported it krid tlw 
Legislatures should not have passed it even with the safeguards contain^ iH 
its provisions. Social conditwns in India are fundamentally different trotH 
those in other parts of the world. India should be allowed to be developed on 
its own lines. Let us not talk too freely about world opinion when a question 
ocncerning her domestic life is concerned. She has always maintained 
individuality by reason of her religion, culture and tradition, and liadfota 
long timf occupied a proud position among the nations of the world. She has 
her own notions of right and wrong. Any attempt to suppress those long 
cherish('d notions and beliefs are bound to be unsuccessful. Th  ̂ Widow Re­
marriage Act, as well as the provisions regarding the age of consent may be takcH 
as instancf ŝ of the same. The abolition of Sah lias succeeded because the popu­
lar opinion against taking human life by force gathered strength. Honourable 
exceptions like these should not be taken as a rule or a guid  ̂ for tampering 
freely v̂ith religious matters, 1 admit that chains are brought about iti 
social custoirs and practices but they are brought about by general coiM>'HJb 
of the society, by the formation of public opinion and not by enacting laws in 
the teeth of the popular opposition.

My Honourable friend, I regret to say, is overlooking facts and doei« >̂e*t 
go to the bottom of the problem in advocating the revision of the law witt a 
view to make its piovisions more drastic and penalty more deterrent. is 
inviting more acrimony, more unrest and a greater division in the Hind’ll fold 
by his Resolution. I ho])r that this Honourable House will reject it and no»t 
reeomniond to the Governnient a couffHi of action which is calculated to dO D6t 
only no gooil to the country but positive harm.

Sir, I strongly oppose the R(‘sohition before the House.
The HonourabI f P a n d i t  PRAKASH NARAIN SAPRU (United F o- 

vinces Southern : Non-Muhammadan): Sir, I congratulate my friend the
Honourable Rai Bahadur J.ala Jagdish Prasad on the Resolution that he has 
moved in this Council today. Sir, 1 think in the Twentieth Century it d<>es 
not need any argument to prove that child marriage is a vicious custom, a 
bad cuBtom and a cruel custom. Sir, the Honourable the Maharajadhiraja 
of Darbhanga would not have the State intervene in social and religious matiorj .̂ 
I would say. Sir, that it iB not interfering in social and religious matters. I 
do not find, Sir, any sanction for child marriage in the Hindu Sfi/iMras or in 
the Hindu r̂ l̂igion. I speak as a Hindu ; I have no right to Speak for the 
Mufl̂ lim. for whom the Honourable Nawab Sir Mahomed Akbar Khan has 
spoken. There is no doubt that this system of child mania go. ia having a 
pernk îous effect upcn our whole social life. It is lowering our vitality and it 

affecting our physique and it is affecting our prestige as a nation. The 
Honourable the Maharajadhiraja of Darbhanga has said that India occt^pies 
a pî oud pwition among the nations of the world. I wish she did. H the 
Biftotttable the Maharajadhiraja of Darbhanga would read some of the t>eoki
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[Fai^t Prakash Narain gapru.]
on Hindu social life—and I do not blame those authors because, frankly speak­
ing, in many respects the Hindu is an abnormal creature and he lives an abnor* 
mal life and he must not feel hurt when a normal world judges him by normal 
itandaids-4f he ¥dll lead some of the books that are written about Hindu 
r îigicm and social customs, he will not fed that world opinion is really in favour 
of the Hindu social system. I think, Sir, in our struggle for freeA>m we do 
ncod to have world opinion with us and this fear of world opinion is one of the 
main factors working for social reform in this country.

Then, Sir, it is said that the State ought not to interfere in social matters’ 
The State has in the past interfered in social matters. It interfered in the 
case of the Hindu widow, it interfered in the case of SatL I would say that 
child marriage is on the same footing os Soli, I .̂annot really distinguish 
between permanent suicide and this suicide in the form of child marriage. I 
say, Sir, that if you allow child marriage you are allowing suicide in your society 
and for that reason I think there ought to be interference by the State in regard 
to this matter.

1 have just said that I have no right t5 speak for the Muslim community 
but I may just give you my personal experience. I have a Mussalman servant. 
He has b e^  with me for over 15 years. He is my personal bearer. Some 
four years ago, I think it was before the passing of the Sarda Act, he came to 
me and wanted me to give him some help for his daughter's wedding. I asked 
him what the age of his daughter was. He said she was six. He is a very 
faithful servant and I really wanted to li(‘lp him. I said I would not give him 
any help because he was doing a thing which was absohitely immoral and that 
he ought not to marry his daughter at ti.at a ê. He said, " It may be so, but 
I cannot help it, because my bradri will outcaste me if I do not have her married 
now” . I said, Fortunately you are a Muslim, you have Ho ftradr'. Why 
do you talk of the bradri'i ” I gathered, Sir, that he was a Hindu convert, 
his forefathers had been Hindus and that they had been convert^ to Islam 
and they had carried this bad system with them. Sir, 1 will say this, that 
among the Muslims in our part, this system is not unknown. They are just 
aa bad in this regard as the Hindus, and I should be very sorry for the Muslim 
community if the Honourable Nawab Sir Mahomed Akbar Khan represents 
the real mind of the Muslim community in this matter, Sir, it has been said 
that this question of child marriage is really a question for social reformers. 
I a^ee. We have our responsibility in this matter, but you have also your 
responsibility Law can guide and indeed influence pubUc opinion and law 
ought to guide and influence public opinion in tliis matter. Then, my Honour­
able friend Rai Bahadur Lala Jagdish Prasad suggested some ways in which 
the law could be made more stringent or could be enforced more strictiy. to , 
I would go even further than my Honourable friend Rai Bahadur Lala Jagdish 
Prasad in this respect. I would invalidate all child marriages. As a matter 
of fact if I were to speak out my real mind, I do not know that I believe in the 
present Hindu system of arranged marr'ag&j and I think, Sir, that the time has 
come when we who represent what might be called the protestant movement 
in Hinduism ought to make it clear to our orthodox friends th^t while we 

jrespect their orthodox beliefs we are not prepared to subscribe to everything
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that they say. We ought to m ^e it clear that we have a different conception 
of what Hindnism is or Hinduism or Huidu society ought to stand for in the 
life of the country. Sir, there is this division among the Hindus on this qu^ion 
but I win say that the time forces are with us, that right is with us, that justice is 
with us, that truth is with us, that conviction is with us, and that notwithstand­
ing the opposition of our orthodox Sanatanist friends—we are having their 
opposition in the matter of untouchability—notwithstanding their opposition 
we shall win and that we shall be able by devoted effort to remove this cruel 
system from this land of ours.

With these words, Sir, I give my very hearty support to the Resolution of 
the Honourable Rai Bahadur Lala Jagdish Prasad. I am particularly glad 
that a Resolution like this has been brought forward by the Honourable Rai 
Bahadur Lala Jagdish Prasad, because he is a representative of orthodox 
Hindu opinion, and does not belong to the iconoclast class to which I belong.

The Honourable Rai Bahadxjr Lala RAM SARA^I DAS (Punjab; 
Non-Muhammadan): Sir, when the Sarda Bill came before this House for 
consideration, I was one of those who supported that Bill and I supjJorted that 
Bill in my personal capacity and not in the capacity of President of the All- 
Punjab Sanatana Dharam Pratinidhi Sabha. I found that in the camp of the 
orthodox community there was a division. Some people were in favour of the 
Bill and others were not, and if I mistake not the majority of them were against 
it. The Honourable the Maharajadhiraja of Darbhanga has said that according 
to the S/iustras child maniage is allowed. With due deforence to the Honourable 
Maharajadhiraja, I must say that on that point also there is difft r̂ence o f 
opinion in the various Shastras. But I agree with him in the view that, as far 
as matters connected with one’s religion are concerned, there ought not to be 
any Government intervention. But as this Bill was passed, and as His Excel­
lency the Governor General gave his assent to it, either the Act should be 
repealed or it should be enforced.

With these words. Sir, I stipport the Resolution.
T he H onourable D iw an  B ahadur G. NARAYANASWAMI CHETTY 

(Madras : Non-Muhammadan): Sir, I rise to support the Resolution before 
the House. My Honourable friend, Rai Bahadur Lala Jagdish Prasad, only 
wants that the Act should be properly worked. Since this Act is on the 
Statute-book it is only right that it should be properly enforced. The Grovem- 
ment ought to sec that prosecutions are undertaken by themselves and not left 
to private persons, nlany of whom are not in a position to undertake the co«t 
of such prosecutions. Government ought to examine the question very care­
fully and conduct such prosecutions as State prosecutions so that persons who 
commit breaches of the Act may be brought to book. That is the only thing 
the mover asks and I do not think there is anything objectionable in the pro­
posal.

On the other hand, I do not agree with him that there is any necessity for 
the revision of the law. If the law is properly enforced it will meet the case.

With the^ few words. Sir, I have milch pleasure in supporting this 
Resolution.
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Tfi® HoNomuBtE Saiyed MOHAMED Sai îb BAHÂ puf̂
(Madras: Muhammadan): Sir, if it h  de&ite of the Government t ^ t  a 
<>hall6nge be thrown to th^ orthodot In the country and if it is their desire to 
provoke and inflame religiotis feelings and susceptibilities,—in a word, Sir, ;f 
it is the desire of the authorities to force the law-abiding citizens to wantonly 
defy the law and commit acts of disorder, then, Sir, the Government can do 
nothing better than carry out the suggestions made in the Resolution just 
moved. Sir, they have only to implement the recommendations that have 
been made in this Resolution and to let the people know they are determined to 
Tide rough-shod over the religious susceptibilities of the people and that they 
are out to destroy institutions deep*rooted in religion and ancient usage, and 
nothing will then prevent the tide of discontent and disorder that will surge 
from every comer of this country. Sir, I feel that it Was because of the fact 
that the Government was aware of this that they have hitherto discreetly 
refrained from rigidly enforcing this law. Sir, in spite of the fact that it was 
stated that this law was not intended to be very rigidly enforced and that the 
initiative was left to private individuals and not to any Government officials, 
there was trouble when tliis Act was passed. There was much trouble and 
Woodshed in the North-West Frontier Province in Peshawar owing to the 
passage of this Bill.

Sir, it has been said that this Besolution has been moved with a view to 
seeing that the chance of escape for people who defy the law is minimised and 
that those unfortunate men who help to see that the law is enforced and th^- 
the cause of morality and the welfare of Indian society does not suffer on 
account of early marriages, that those people should be saved the trouble of 
making deposits and undergoing all the difficulties and anxieties of a trial in a 
court of law and that Governnoent should take it upon themselves to initiate 
proceedings. Now, Sir, what is our experience in the cases that have been 
launched under this Act. Was it a genuine desire on the part of the people, as 
was very pertinently asked by the Honourable Maharaja Saheb of Darbhanga, 
to see that the law was enforced ? Certainly not. Sir. The object behind 
their minds was either some ill-feeling between the complainant and the 
accused or it was a disappointed suitor, Sir, who wanted to disgrace the girl or 
the relatives of the girl whom he wanted to marry and whose hand was refused 
to him by her parents and guardians. Therefore, Sir, it is quite obvious that 
this law, so far as it has functioned, has only proved to be an instrument, a 
very powerful engine of oppression and blackmail. Well, Sir, this is a piece of 
l̂ ĝislation which is totally against the traditions of the British administnrtfion 
ia India, a j)iece of legislation which runs counter to the proclamation of the 
Queen Empress of revered memory, which guaranteed to all British subjects 
iinmunity in their p^sonal and religious law. Sir, how this institution of 
marriage is not only a civil contract even with Mussalmans and that it is 
deep-rooted in religion and religious practice is admitted by one of the 
Honourable Members of the Government of India. The late Law Member, Sir 
Brojendra Mitter, while speaking on the Special Marriage Bill, said :

“  It ia a fixed principle of the Government of India not to interfere in any way what" 
0€>ever with tlie persoaal laws and ouetoms of the different piBoplos of India usilM they 
have very strong and conclusive evidence that the change is desired by the people who. af^ 
affected” .
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%i«akmg of the MuBsalmans in p«t4»o«]M, Waaid:
" So far as the Moalev oommuni^ ib ooDceraed, it haa be«i oftep »a«4f ajid it >•» 

18uppo*e, believed some, beoause of repetition, that a Mosleoi maioa^ ia * ni«e m ^ t«  
ol eofitraot. It is nothing of ihe sort. Although it is not a sacraroeiit in the wenro that ft 
Mindu nuuriagiB is a nerijnent or a Roman Ca^olio < m«rriage im a gacmm^ty it ia bound 

with their x ^ i^ n . The fiindamontal basia of a Mbdbm marriage is religiouii sanction, 
•ITiereforc* it is a mistake to suppose that it is a purely secular contract. W h w  is tm  
ianction ? The sanction is to be foxmd in the Koran, the holy book of the Moslems .
It i$ thus quite patent that even the Law Member of the Government of In^a 
admitted that marriage is really a sacrament, that it is an institution wlueh 
is not merely a civil contract but is deep-rooted in religious beliefs and practice  ̂
of the Mussalmans of this land. What is this interference for ? It must be 
for some useful purpose. It must be intended to eradicate some evil and bring 
about a condition of things which would be an improvement on the present 
state of affairs. Let us examine this law in the light of this test. It has been 
said that early marriage jb responsible for high mortality in the land. I 
ask whether this can be proved by surveying the state of things in other parte 
of the world. What was the law governing marriages in England just before 
the Sarda Act was passed ? Was it not a fact that boys of 14 years and girls 
of 12 years were allowed to marry and it was only recently that the law has been 
changed raising the age of both the parties to 16 years ? Can my Honouralft 
friends who have supported this Act on the basis of mortality prove that 
the condition of affairs in England today is better than what it was just a few 
years back, that longevity in England is now much more than what it waa 
just a few years ago ? ITiey caimot do so. It is impossible for them to do it, 
for it is not these early marriages which are responsible for much of the trouble 
which has excited the s}Tnpathy of my Honourable friends here who want 
to introduce social reforms. It is not the early marriage ; it is the improper 
immoral gratification of the sexual desire before the age of puberty is reached. 
This law does not prohibit any iv.an who feels the desire to visit houses of 
ill-fame, to commit acts of ibru ' ation and adultery and to contract diseases 
and ultimately to communicate that to his unfortunate wift‘, so that the off" 
springs become weaklings and sickly. This law doe  ̂not prevent that. All 
that it does is to prevent one from performing a marriage. It seeks to penalise 
an act wliich under the ordinary law of the land------

T fE  H oisoubable thk PRESIDENT: May I tell the Honourable 
Member that we are not discussing today whether we should have a Child 
Marriage Act or not. We are discussing the Resolution of the Honourable 
Member that tl^ proviflions of the Child Marriage Act should be more rigidly 
enforced. I would therefore ask the Honourable Member to confine himself 
to that issue.

T he H onourable Saiyej) MOHAMED PADSHAH Sahib  Bahaduk  : 
The desirability or otheiwise of the enforcement of these provisions could be 
demonstrated only by looking into what the consequeaces will be if these 
provisions are enforced. My contention is that if these provisions are enforced, 
they are not going to effect any improvement in the present sta^ of things. 
They are not going to conduce to the well-being of society. They are not 
going to improve the physique or the health of Indian society, and much 
less are they calculated to improve the morals or character of the people 
here.
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[Saiyed Moliaindd Padshah Sahib Bah«^Kir.] ‘
Sir, another objectiiSh of rtine is on the score of the v^y in which this 

Act was rushed tlirou^. ta my opinion, this is the one Act which is an un- 
Oonstitutional Act on the Statute book. This Act, when it was first referred to a 
Select Committee, was one which was intended to apply to only one community 
in India, Also, it was intended to be only of a civil nature. But, Sir, when 
it emerged from the Select Committee, it emerged as one comprehensive piece 
of legislation embracing in its fold all the communities in India practising differ­
ent religions and following different creeds. Also, it became a criminal law, 
penalising all people who offended against its letter or spirit. Sir, when this 
law was being enacted, the authorities were carried away by their enthusiasm 
for effecting this reform and did not even care to obtain the sanction of the 
Governor General for the fundamental which the Select Committee has effected 
in the Bill. This change was effected without tlie sanction of the Govremor 
General and so I contend that this is an unconstitutional Act which does not 
deserve to be taken notice of, much less to be enforced.

T he H onourable D iw an  Bahaduk  G. NARAYANASWAMI CHETTY : 
Then repeal it.

T he H onourabuc Saiyed  MOHAMED PADSHAH Sahib  B ahadur :
I think, Sir, my Honourable friend Sir David Devadoss has given me the right 
suggestion. He says that it should be repealed.

T he H onourable Sir  DAVID DEVADOSS (Nomina^^ Indian 
Christian) : On a personal explanation. Sir. I never suggested it. It was
suggested by my Honourable friend Diwan Bahadur NarayanaswamiChetty.

T he H onourable Saiy e d  MOHAMED PADSH-\H Sahib B ahadur  * 
I stand corrected. My Honourable friend Diwan Bahadur Narayanaswami 
Chetti only a few minutes ago was so enthusiastic in the support of th ) Act. 
He now proposes that repeal is the proper course. That is quit(5 suited to an 
Act of this kind. I feel that my Honourable friend Rai Bahadur Lala Jagdiah 
Prasad would have been well advised if instead of enforcement of this law, 
he had recommended its repeal which, as he has himself pointed out, has all 
along been a dead letter.

Sir, just a few words about the wa.y in which it affects nô y own community.
T he H onourable the PRESIDENT : May I remind the Honourable 

Member that his time is up. Will lie please bring his remarks to a close as 
early as possible ?

T he H onourable Saived  MOHAMED PADSHAH Sahib  B ahadur : 
I will take only two minutes more, Sir. So far as my community Ls concerned, 
I feel that this Act is not only an interference with our religion but is 
also unwarranted. It is utterly ne^less. So far as our community is con­
cerned, as my Honourable friend Diwan Pahadur Narayanawami Chettyhas 
admitted, this practice of early marriage is not at all common. It is for this 
reason, that our law makes it impossible for people to have recourse to it 
unless in very exceptional circtnnstanccs, namely, either for the saft̂ ty of the 
minor or where the status or honour of a family would be jeopardise. Ac­
cording to our law, a girl and boy are not to live as man and wife unless they
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have attained the age of puberty and unless they are in a state of health fit to 
bring forth healthy offapring. So that in view of these strict injunctions of 
Islam it is quite obvious that early marriages are only very few and far between, 
and then only in circumstances when that is the only course for the parties 
to adopt. Sir, this law of marriage cannot be uniform among all the communi­
ties in India------

T he H onourable the PRESIDENT : I cannot aUow you to go into 
a new point at this statge.

The H onourable Sa iy e d  MOHAMBD PADSHAH Sah ib  Bah adur  : 
WeD, Sir, I will only say that the law of marriage is not one which is uniform 

all the world over. The law which obtains on the Conti- 
f  12 Noon. jg different from that obtaining in England. So I

contend that this law should not be made applicable to all the communities 
in India.

With these words, Sir, I resume my seat.

T he H onourable Mr. M. G. HALLETT (Home Secretary): Sir, this is 
a question which has been frequently under discussion since the days when the 
Child Marriage Restraint Act was first imder discussion in the Legislature. 
Many Members of this House remember those discussions. Unfortimately 
I was not in any way concerned with them. It is a matter on which very 
strong opinions are held and that is clearly shown by the debate to which we 
have listened today. Very strong opinions are held especially by those who are 
opposed to the provisions of the Sarda Act and to proposals such as that now 
before the House to make its provisions more rigid. It is the old issue of 
tradition and religious belief and orthodoxy on the one hand and reform on the 
other. And I think when an issue of this kind arises, history shows that the 
reform is most successful it it proceeds slowly. If an attempt is made to hurry 
reform regardless of public opinion against it, even though that public opinion 
may be held to be wrong, it may be a case of more haste, worse speed The 
Honourable Mr. Sapni in his youthful zeal would go full steam ahead, but per­
haps he may find that that may result in difficulties. After all we must remem­
ber the lessons of history and it will be recollected how long it took for British 
opinion to be educated to agree to the abolition of the slave trade ; even after 
Uiat Act was passed it was several years before the evil was finally stamped out. 
In this particular problem we have on the one hand considerations of the 
social and physical welfare of the commumty. The facts which the Honourable 
Member who has moved the Resolution has quoted from the Census Report 
emphasise that point. On the other hand, we have the considerations of 
long-standing custom based on religious ideas and teaching. On the one side 
we have the social reformer eager to alleviate hxmian suflfering ; on the other 
hand, those who hold strongly that the reform is an attack on fundamental 
religious beliefs. That is the position which confronted Government whwi the 
Sarda Act was under discussion. It was a controversial social question and 
Government had to approach the matter with great caution. It took steps to 
see that all parties concerned had full opportumty of giving their opinion <»i the 
question and the decision at which they arrived after considering these opinions 
is well known. They felt that a social evil which affected the well being of the
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[Ifr. H .a . HaUeAt.]
boititoum^ did exi3 t and t^ey citme to the oonolusiou after most bateftd re#^- 
tion tJiat it was tlieir Haty not to ignore >B̂ at feoognised was a definite evfl, 
Vxit to give their Bm|)oit to those who were anxious to take the first step to 
remove this evil, ^ e y  have in no way changed that attitude since th ^  a ^  
their position was made clear by the late Home Member, Sir Harry Haig, in 
&9pteiZLbtf, 1932, wh/en a Bill was under disotiflwn in the ^ islative  Assembly 
which sought to amend this Act by making its proposals 1 ^  striiugeiit̂  
made it clear that Government were compelled to oppose the Bill. A similar 
view was put forwaid by my priedecessor in this House, Sir Hei^bert Bkierson, 
when my Honourable friend Raja Raghunandan Praciad Singh put forwaid 
a Motion exactly contraiy to that which is now before us. Many of you will 
no doubt remember im  speech on that o<)casion.

But, Sir, though Government have taken this attitude in regard to att^pts 
to repeal the Act, it must not be inferred therefrom that they can go so far aa 
to support at the present time, only a few years after the passing of the original 
Act, a proposal to make it more stringent, or to support farther legifltation 
CD a matter which it cannot be denied is a highly controversial question. JUook- 
ing at the history of the years since the passing of the Act, I think it must fee 
recognised that the opposition to those proposals has in no way diminished and 
that there is still a very stro^ body of public opinion which is still very strongly 
opposed to this Act and still mort? to any proposal to make it more stringent. 
Cto the other hand, I feel doubtful whether the refonners have done enoHgb 
to educate public opinion to accept the provisions of the Sarda Act. Possibly 
they have in some {daces but, generally speaking, I think they have certaiiUy 
not done enough to emphasise the advantages of this Act and to educate 
publk) opinion to its support In a great social reform problem of tikis kind it is 
not possible to change public opinion in a day. We cannot change in a flash 
of lightning the outlo^ and practices of miEionfl of people in tliis country. 
We cannot merely by a penal measure effect an immediate? tranaformation. 
Many of the supporters of the Bill at the time when it was passed supported ifc I 
^ink with the view, not that it should be used to coerce people on a lacge 
Bcale by penalties, but that the existence of the Act on the Statute-book a ^  
tie  statement of public policy which it contained would gradually exercise 
educative effect and bring about the conversion of the mass of the people to the 
evils with which tiuit Bill seeks to deal. That, Sir, is in brief the position of 
Government. In a matter of this kind we must act cautiously. I am per­
sonally of a cautious nature and I think there is no doubt that caution and /a 
slow advance is the most sure advance. The time may come when publip 
opinion may be further educated and I trust the speeches such as those delivered 
by the sappoiters of the Motion today wiU have som,e effect on educatijjig 
public opinion. I tnust also that those who support the Bill will do some­
thing in their own cotistataencies to get public opinion to support these view .̂ 
Government fully recognise the evil we are trying to meet, but I submit the 
time has not yet come for making a large advance. It may come when public 
‘Ĉ Anion is further developed, and the development of public opinion in a ouitter 

tUa kind can best be done by non-offi^ls, by Ijodian politiciazis, and by 
O iiy today I saw a Ictitor saying dmt certain la^es oomi^
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India from England one of whose objecDs iM that
this important cpjestion of c^ d  mi^rmges. TMt is ail to 4 ^  |[Dod. The^ 
are woDEien's aasociations an<} councils in most proviiicefi and diê tmct» mod it 
for the educated women of India, even nK>re tlwin for the men tp get this 
reform carried into effect, to make it acceptable to the great mass of the 
people.

I trust that, now that I have made the position of Government clear, th« 
Honourable Member will consider that he has served his purpose by moving 
the ResolutioA and that he will be content to withdraw it.

tm  HoNoiTRAtoK R at BAHAPtm Lala  JAGDISH PRASAD: Sir, I
that those Honourable Members who have thought it fit to oppose my 

Resolution did so as if I was recommending for the enactment of a new law fot 
the abolition of child marriages in India. 1 am very grateful to you, Str̂  
for actually pointing out to one of the Honourable speakers that what I 
reoommended in my Resolution was that the provisions of the Chijd Marriage 
Repaint Atit should be enforced more rigidly so that the chances of evasion 
of the law might be minimised. Tt is only this much, Sir, that I advocated 
iti my Resolution. My Honourable friend the Maharajadhiraja of Darbhanga 
opin^ that the Act should be repealed and so did the Honourable Saiyed 
Mohamed Padshah. But I should lifce to remind my Honourable friends that a 
Resolution for the repeal of this Act was moved on the floor of this House in
1932, to which a reiereuce has been made by the Honourable Home Secretary, 
and if you look ux> the debate that took place on tliat occasion, you will iind 
that all the speeches that were made in the course of discussion on that Resolu­
tion were against the Resolution and, if I remember aright, not a single Honour- 
ahh Memil^ si^pported the Resolution on that occasion with the result that 
the Resolution was negatived. So it is too late in the dâ '’ to talk of repealing 
the law.

Now, as regards iJhe arguments of my Muslim friends. 1 may tell them that 
when the Act was under discussion on the floor of this House in 1929 and when 
a division was challenged on the Motion for consideration of the Bill, the House 
divided and no less tUau four Muslim Member  ̂voled Tor tho Bill

The H onourable M ajor Naw ab  Sir  MAHOMED AKBAR KHAN; 
N ot one, Sir.

T he H onotjrable Saiyet> MOHAMED PADSHAH Sahib  Bahadue : 
1 challenge that statement.

The H onourable R ai B ah adur  Lala  JAGDISH PRASAD : Sir, I may 
be allowed to read out the names of those Muslim Members who voted for the 
consideration motion ?

T h e  H o n o u r a b le  t h e  PRESIDENT: The Honourable Member may 
please proceed.

T h e  H o n o u r a b le  R a i B ahajdur LAiiA JAGDISH PRASAD: Very 
well, Sir, 1 shall leave it at tha;t

Sir, what 1 rwommeiwi in my fiesolutiw is not the Enactment of a new law, 
but tJaat the fBPDvisions of the cxistittg A^ shbilld be* ̂ ehfbr^ed'more rigidly ̂  
the interests of ew<^jn8ical wdltie^ng. 5 yielld to ho one, =ffir, in



[R a i B ahadur L a la  Jagdiah P iasad .]

that in matters of religion the Government should not interfere but, Sir, I oon- 
sider this question of child m£^age to be more in the nature of a social matter 
than a religious one, because, as I have pointed out in my first speech, our 
physique is deteriorating, our infant and maternal mortality is so high and our 
expectation of life is so low. All these considerations should weigh with us in 
determining that the pernicious custom of child marriage should be stopped 
in this country.

Sir,' he Honourable Mr. Hallett has made the position of Government clear 
on this Resolution. The Government stick to the position that they took up 
in relation to the enactment in 1929 and I am glad that in spite of the 
opposition of orthodox opinion in the country the Government still stick to the 
\iew they took on that occasion. The Honourable Mr. Hallett has observed that 
slow advance is sure advance and that the time has not yet come to advance 
further in this direction. I think, Sir, that a time will come when the Gov­
ernment will feel the necessity of enforcing the provisions of this law more rigid­
ly, when they wiU feel that public opinion has made a further advance. For 
the present, Sir, I will content myself with ha\ang put forward my view point 
before the House, and I hope that if not on this occasion on a later occasion 
the House will see the wi^om of the proposition that I have propounded 
today.

With these words. Sir, 1 beg leave of the House to withdraw the Resolution*
The Resolution was, by leave of the Council, withdrawn.
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RESOLUTION RE REPRESENTATION OF ASSAMESE IN THE POSTS 
AND TELEGRAPHS DEPARTMENT.

T he H onourable Sriju t  HERAMBA PROSAD BARUA (Assam: 
Non-Muhammadan): Sir, before I move the Resolution, I request you to 
accord permission to amend it as follows :

“ In view of the meagre representation of the Assamese in the Posts and Telegraphs 
Department, this Council recommends to the Governor General in Council to take steps 
to secure a largtjr proportion of Assamese serving in the Posts and Telegraphs Department 
in Assam.’ ’

T he H onourable the  PRESIDENT : Has the Honourable Member in 
charge any objection ?

T he H onourable Mr. D. 6. MITCHELL : Sir, I have no objection.
T he H onourable Srijut  HERAMBA PROSAD BARUA: Sir, I 

move:
“ In view of the meagre representation of the Assamese in tlie Posts and Telegraphs 

Department, this CouncU recommends to the Governor General in Coimoil to take steps 
to secure a larger proportion of Assamese serving in the Posts and Telegiaphs Department.”

Su, it is a well-known fact that till recently the Assamese people were very 
backward in the matter of education. Education amongst the Assamese people 
was not much and educated AsBamese were few and far between and, as a matter 
of faoti they couid be counted on one’s fingers’ ends. But during the last two 
decades or so they have been making rapid strides in this direction. Ajwamete



students have been acquitting themselves very well and they havebaenrintkMig 
their mark in the matter of competition in the universities. Judged by their 
uniVBtsiliy results, they compart quite favourabfy with studients of the more 
advanced provinces. As a matter of lliict, Dhi&î e k  tio dSearth of educated Assa­
mese at the present moment. On the other hand, Assamese taking to 
h^gbsr edacaition have been increasing sô  fast ot lato that they cannot find 
avenues ef etDployment and; the question of unemployment auMmgst educated 
Assamese is looming larger and larger every day. Ab a result of this, we are 
faced with the sad spectacle of unemployment amongst these youths. I 
place no blame upon the Government for this state of affairs. Apparently, 
this plight of the Assamese youths is due to the fact that they entered into the 
race for competition in public service rather late in the day. Unless a start 
isigiven tothem, unless special preference is shown to the Assamese youths, there 
is no prospect, not even a faint, distant prospect, of increasing the proportion 
of the Assamese serving in the Posts and Telegraphs Department. I am> aware. 
Sir, that in the matter of appointment to the subordinate ranks in the Posts 
and Telegraphs Department, the Government have framed rules so that only 
those that come from the revenue divisions where there are vacancies should 
be appointed. I only hope, Sir, that Government will see to the strictest en­
forcement of these rules. In view of the sad plight of the unemployed Assamese 
youths, I appeal to Government to employ them in the Posts and Telegraphs 
Department in ever-increasing numbers. I also trust that the Honourable 
Members of this House will record their vote and support to my Besolution 
^ ich  is a very modest one and only seeks to do the barest justice to the 
deserving Assamese youths.

With these words, Sir, I commend my Resolution to the acceptance of this 
Honourable House.

T he H onourable Sa iy id  RAZA ALl (Unit-ed Provinces: Nominated 
Non-Official): Sir, 1 do not think it necessarj  ̂to move my amendment and will 
content myself with making a few general observations or) the Resolution 
moved by my Honourable friend Mr. Barua.

Sir, the position with regard to this Resolution is very interesting. My 
owtt impression is that this subject has not been brought before this Council in 
the fcwrm of a Resolution a minute too soon. Sir, we are all very anxious to 
have a self-governing constitution for our country as soon as j>ossibie. So far as 
I have been able to give thought to that question, a satisfactory working of a 
solf-goveming constitution is conditional on certain things. The first thing is 
that in a constitmtion of this character every important class, interest and com* 
munity shĉ uld be thoroughly represented in our Legislatures. The second 
point which occurs to. me is not a whit less important than the first, namely, 
that all important classes and interests in our country should participate in oUr 
public services. I need hardly. Sir, dilate on the undesirability of our public 
services or any portion of our public services being monopolised by one class, 
creed or province. In fact, the present Government is fully alive to having in 
the public service all those classes of the people which form an important por­
tion'of the population of the country and which Have in the past displayed an 
aptitude for dischargitlg the dilties of Gbvemnent servants. MlKJh iMte 
difficult \W11 be; Sir, the pdfeition of the futufe Gfovemment in that i^p<Wti it 
Mooosr
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will be impoBsible, Sir, for pur future Government to disoharge its duties satis­
factorily unless our public services are represented by all important classes an̂ d 
communities.

Sir, the question as to how recruitment for our public servioes should be 
ma de can roughly be divided into two classes. The first is the repredentation of 
all important commimitieB in our public service. The second is the repiesenta* 
tion of various provinces in those services which are known as Indian services 
or the Central services, Classes I and II. Now it is gratifying to remember 
that so far as the first question, namely, the representation of minority communi­
ties i6 concerned, action was taken by this Council as far back as 1925 when a 
Resolution on the subject was moved in this House. The Gbvemment^s atti­
tude on that question was very hopeful and, as Honourable Members are awarê  
the Resolution in this House which happened to be moved by me, was accepted 
by Government, and in pursuance of that, a Resolution was issued by the 
Home Department of the Government of India shortly after laying down as 
to how representation of minority communities should be secured in those 
services which were under the Government of India. Not many of those who 
were present in that debate are present today but I am glad to see that two 
Honourable Members are still with us. One is yourself, Sir, and I believe the 
other is my Honourable friend Sir Phiro^ Sethna. Now, the question was 
for the time being settled, though not very satisfactorily, yet settled in a manner 
which removed the discontent of the minority communities to a fai»*ly large ‘ 
extent. The second important aspect of that question is that in the Imperial 
and Central services various provinces should be properly represented. Now 
I need hardly go into the history of that question but in the past it has so 
happened, Sir, that every province that came into close contact with the 
Ck)vomment of India came to have a preponderating representation in the 
services. At one time it was, I believe, Bengal that led the way. Latterly 
Bengal has yielded the pride of place to Madras. It so happens, Sir, that 
recruitment for that portion of the Posts and Telegraphs servdces which 
comprise the gazetted ranks is made on the result of an examination 
held by the Public Service Commission. I speak subject to correction 
by the Honourable Mr. Mitchell that superintendents of post offices are 
appointed on the results of an examination held by the Public Service 
Commission. The examination is not of a competitive character in any 
way. All that the Department requires of the Public Service Commission 
is to prepare a list of qualified candidates. The Department goes through 
the list itself and selects those candidates whom the Department considers 
suitable for appointment. It makes the selection and finally those candi­
dates are appointed.

T he H onourable Mr . D, G. MITCHELL: May I point out to the 
Honourable Member that there is also a large number recruited to the gazet­
ted ranks by promotion from the lower ranks ?

Tins H onourablb Sa iy id  RAZA A L I: I did not mention that I
knew, however, that vacancies are also filled by promotion. But I beUeve 
it is apt so much the gazetted posts that my Honourable friend Mr. Barua 
has in contemplation. His object, if I understand him correctly, is that in
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the province of Assam, the rank and file of those who are in 1 ^
and Telegn̂ lda offices should 1:̂  recruited from the Â aâ ;|ese conpfmmiity. I 
ind&om the HonourabJe I4r. Barua’s I am righ ,̂ The door of eptry ^  
anbordinate posta in the Post! and Telegraphs Dq^wtment is not, so far iu| 
I know, by competitive examination,, but various officers in various proh 
viiicea which are constituted under the Qovernment of India I^esolution, datad 
ihe 4th July, 1934, $fs local areas are authorised to receive applications and 
interview, if necemry, the candidates, select them and finally appoint them 

’ to subordinate posts. I believe I am right in saying that that is the method 
of recruitment adopted so far as the subordinate posts are concerned. If that 
is so, every province forms a local area or circle in the matter of recruitment 
and I think it is a genuine grievance of the Assamese people if they are 
neglected. Facts and figures have not been given by my Honourable friend 
Mr. Barua but I take it that the position is that the Assamese do not get that 
measure of representatipn in their own province to which they arfe entitled. 
I believe the grievance is of a nature which is common to all those provinces 
where one portion of the population occupies a more predominant position 
than the other. I believe, for instance, that these remarks apply not only 
to the Honourable Mr. Barua's Resolution advocating the just claims of the 
Assamese, but the same complaint, I suppose, would be made by Oriyas against 
Biharis in the province of Bihar and by the Hindustani-speaking portion against 
the Marathi-speaking portion of the population in the Central Provinces. If one 
were to consider cases of this character, they would multiply themselves. 
All I can say is that those grievances are of a very just character, and imme* 
l̂iate steps should be taken by Gk>vemment to remove those grievances. 

There is absolutely no reason why a local area, which has been constituted 
a separate circle, which has been given the right by the Government of India 
to recruit for itself should not do its best to secure the representation of the 
people of that local area. As Honourable Members are aware, the Government of 
India Resolution, dated the 4th July, 1934, to which I have already referred in 
the eairlier portion of my speech, makes specific mention of the Posts and Tele­
graphs Department, and it has been laid down there how recruitment for each 
area is to be made. I do not think it is necessary for me to read out that por­
tion to Honourable Members. Paragraph 8 of this Resolution deals with the 
question, and it is pointed out there that an effort will be made to secure the 
appointment of the people who inhabit that area, to Imperial departments, 
amongst which the Posts and Telegraphs Department is specifically mentioned.
I have no doubt that the Honourable Mr. Barua has by moving this Resolution 
done a very good service not only to his own province but also to those pro­
vinces the people of which arc not fairly represented in certain public services.

In conclusion, Sir, I may point out to the House that dry questions 
this character which people generally do not care to tackle seriously have gye^t 
importance. It is all very well to say, “ What do a few posts matter in the 
public services either of the Government of India or of the Provincial 
Governments ?*’

T he H onourable the PRESIDENT : May I reDaind the Hotiourable 
Member that his time is up ?

HPNOVR^BI# ^nrjn  R 4Z4 : I W» jU8t qjy
to a close, Sir.
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It is all very well to say that the heavenfi are not going to fall if these 

posts are filled by ibe people of one province rather than those of anotiher or 
bv one creed or community rather t^ n  another creed or community. But, 
Sir, having regard to the economic struggle that is going on in every 
country, and especially in India, I think it is of the utmost importance that 
both from the political as well as the economic point of view, every province 
and community should be properly represented in the public services of the 
country.

Sir, I support the Resolution.

Thb H o n o u b a b le  Mr. D. G. MITCHELL (Industries and Labour 
Secretary): Sir, Government is in full sympathy with the difficulties of the 
Assamese people which have been so ably expounded by my Honourable friend 
Mr. Barua, and I am in the happy position of being able to accept his Resolu­
tion, but subject to certain explanations and reserv âtions which I hope 
the Honourable Member will realise are entirely reasonable. In order to 
do this, I regret I must inflict upon the House a short and very broad 
account of the method of recruitment in the Posts and Telegraphs Department. 
For this purpose, I shall divide the Department into two branches, the Postal 
branch and the Telegraph branch, and I shall start ojff with the Telegraph 
branch as that will enable me to develop my chief reservation. The Telegraph 
branch is entirely recruited, apart from the inferior stafi, on an alMndia 
basis. Recruits who come in to the Department may be required to serve 
anywhere in India and the examinatipn and tests which they pass are of 
an all-India character and are the same for all the candidates. As my 
Honourable friend Saiyid Raza Ali has pointed out, provision has been made 
in the recruitment of all services for a due representation of the various 
minority communities Now, as regards these alUndia services like the 
Tel^raph Service, there never has b<^n, so far as I am aware, any proposal 
that these rules for the recruitment of members of minority communities 
should be supplemented by further rules for the recruitment of members of 
the inhabitants of various provinces ; and I put it to my Honourable friend 
that the further cross classification on the basis of provinces would lead to a 
set of rules which would be utterly unworkable. We would require to make 
provision for Assamese, for Oriyas, for Biharis, Beraris, Malabarese, Canarese 
and goodness knows how many more, and the result would be a set of rules 
that never could be worked. That is my chief reservation, that in regard to 
these alMndia services the Assamese must, I am afraid, take their chance 
with the others ; and I am quite sure on the assurances given by my 
Honourable friend of the increasing resort to higher education by the youth 
of Assam that they will not be s ow to take full advantage of their oppor­
tunities, and that in course of time they will find themselves as fully represent­
ed in the public services in India as any other province.

I now come to the Postal side. On the Postal side a recruit may enter 
At one of two points. He may enter as a superintendent, in which case h  ̂
« te r«  latraight into the gazetted ranks and becomes a member of an all- 
India cadre. That recruitment is made on the results of an examination
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iiald bjr the Pubiio Service Commission. The same remarks apply to that 
iorm of re^ruitmeat as 1 have already made in regard to the Telegraphs. The 
Assamese must take their chance with other provinces and I hope that 
chances will steadily improve. The other point at which a candidate may 
enter the Postal Department is the foot of the clerical cadres. Becmitmeiit 
on this basis is made by the revenue division and, in 1926, orders were passed 
that recruitment for the clerical services in the Postal side should be made 
entirely from people belonging to the revenue division concerned. That 
means that all candidates for these posts must seek recruitment in the 
revenue division to which they belong.

T he H onourable Sa iy id  BAZA A L I: Does that mean that applica-» 
tions must be sent to the Superintendent of Post Offices ? I am not sure.

The Honourable Mr. D. G. MITCHELL: I cannot give an assured 
answer to that point of detail, but I should say that is probably the case. 
The arrangement means that in Assam, particularly in the Assam Valley, 
only those people who belong to that Valley are eligible for appointment in 
the lower flervices. This is, Sir, where the Assamese will get their chance 
at the very present time, because once a clerk has been recruited in this 
manner there is nothing to prevent him from rising by his own merits to the 
very top of the Department. Government having formulated that rule in 
1926, has every intention of carrying it out, and to that extent I am able 
to accept my Honourable friend’s Resolution. I can also assure him that 
if the Local eminent, which I understand is abo aware of the difficulties 
to which my Honourable friend referred, should take further steps towards 
securing a further representat’on of Assamese in the services in Assam, then 
those steps will be very carefully considered and will be adopted by the Posts 
and Telegraphs Department in so far as they may be applicable to the special 
conditions of that Department.

T he H onourable Srijut  HERAMBA PROSAD BARUA : Sir, I am 
very thankful to the Government for accepting my Resolution subject to the 
reservations enumerated by the Honourable Mr. Mitchell, and I hope the 
Honourable House will also see its way to accept it.

T he H onourable the  PRESIDENT : Do you wish to withdraw I 
I did not exactly follow the last few words of the Honourable Member for 
Government.

The H onourable  Mr . D. G. MITCHELL: I regret I have not made my- 
eelf clear. If the Resolution is put to the House Government will not oppose it.

T he H onourable the PRESIDENT : Resolution moved :
“ That in view of the meagre representation of the Assamese in the Posts and Tele­

graphs Department, this Council recommends to the Governor Qeneral in Council to 
take steps to secure a larger proportion of Assamese serving in the Posts and Telegraph 
Department in Assam.’"

The Question is :
** That that Resolution be adopted. **
The Motion was adopted.
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«B8OIiUTI0iN MS INVS8TIGATI0N INTO CONDITIONS OF
HEALTH BY A COMMITl'BE OP MEDICAL EXPERTS.

Toe KteiN Bahadur Dk. Sib NASARVAl^JI CHOR'B?’
: Sbnjinktidd JToii-Official) : Sir, the Resolutioh th*t I have tW» 

nibycmi: to iiibVe thus :
** TMs Council re^ommendB to the Governor General in CouncU to assocUle a 

Iniiill Committee of lir^diciil experts to investi^te into the isonditi^ii of healtn or 
lha ^o|>nliition when the bconomic oenaui of India is undertaken in view of the fohcnw 
A»vlaed by Proflwsor BoM-ley and Mr. Bobertson.’ ’

The Besolutioa does not require an elaborate exposition. It M 
liowever, the outcome of the follo-wing statement of the fieonoHiio Experts 
in the course of their forwarding letter to (3ovei?unent, viz. :

“  Important as their bearing on economic life, we have not conccrned ourselves 
Wiih tftatiaties of meteotdogy, of literacy and education or of public health <‘xcopt
00 far as the last deal with the broad facti of biith and death/'

1 am constrained to observe that to ignore the subject of public health 
in connection with the proposed economic census would be but a haU 
measure inasmuch as these broad facts of birth and death are intimately 
aateô iated with and dependent upon the conditions of public health. It 
would te a deplorable mistake to exclude these fî om its purs îew as 
another opportunity may not arise in the immediate future. In another 
pitt of fheit; report, however, they have included Conditions of health ** 
m  a list of sKpplcrnentarij inqitlnes^ that may or may not eventuate.

Sir, Professor Bowley and Mr. Robertson say that :
** Tlie vital statistics of birth and death in India are well-known to be defective ** 

and further add ** that some of tlie fibres have been found to be deflnltely mia- 
leading. Unjustifiablo conclusions are, therefore, likely to l>c drawn from tliom unle^

was a guarantee of substantial accuracy. They have th(.nr use, bovvî .ver, to 
tiM«Sieal officers of lieaTth if these are awnrc of their limitations

A large number of births and deaths go unrecorded aud tho defect
more than 4.7 millions in 83.5 millions. Dr. Hutton, the Census 

Commissioner, estimates the defect at 20 per cent. Records in toMVTis are 
ftaid to be more imperfect even than in tte villages and these experts see 
tfio good reason why the town organization should not be brought up to 
tUc level reached in other countries. They therefore suggest tl^t 
having regard to the badness of these statistics, an intermediate quinf 
quennial population census less elaborate than decennial should be insti­
tuted which would also forecast the probable decennial increase of 
populatioiL

The Economic Cen.sus planned in their scheme comprises an enquiry
1,650 villagas out of 4^000 in British India excluditia: Hind, A^sam, 

Burma and Indian States, by a procesa of numerical sampling. It hai 
been estimated to co«t Rs. 22 lakhs, with a further increment of Rs. 3 lakhs 
if an 'urhan census were added. Tht number of villages may appear to be 
too ^ a ll  to some when compared to the whole just, as in the î ase of the 
ccohpmic and public health census of 571 villages comprising a pov>̂ »latiow 
|L>f three-quarters of a million carried out imder the direction of Sir John 
Megaw, late Director-General, Indian Medical Service. The data obtained 
were said to be inapplicable to the whole of India ! I do not feel com­
petent to offer any opinion upon this question and would leave it to better" 
hands to discuss. It would in any case be a herculean task. Tlie scope
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of the Megaw inquiry was divided into two broad sections : (a) economic 
and (b) conditions of public health. The former comprised 12 heads 
with three sub-heads confined to rural economics : area, crops, population, 
consumption of milk, ghee, alcohol, habits, families, scarcity, number 
of children, emigration on account of scarcity of food crops, etc., etc. 
The latter was sub-divided into 20 main and thiTee subsidiary.

I do not propose to discuss the economic section and would confine 
my observations to the last as it bears upon the Resolution. Applying his 
data to the whole of India, Sir John Megaw calculated that 8.5 per cent, 
of the population of 35 crores were afflicted with 13 different kinds of 
preventible diseases and infirmities. It is indeed sad to note that venereal 
diseases constitute half the above percentage ; the heaviest rate of Iniftotion 
was found in the Madras and Bengal Presidencies. Blindness and 
blindness were computed at over 5  ̂ millions : other diseases and infir­
mities comprised rickets. Tuberculosis over 2,000,000 ; leprosy 741,000 ; 
imanity and congenital mental defects. Both tuberculosis and leprosy 
have in my opinion been under-estimated. Cholera and smail-pox take 
lieaviest toll of life in Bihar and Orissa. Sir, Ilis Majesty King Edward 
the VII asked on one occasion a gathering of eminent medical men ;

* * I f  tlie diseases are preventible, why are they not prevented t * ^

India remains to this day virgin soil. Preventive medicine has not 
received that imporftance it deserves as in other civilised countries. The 
Rockefeller Foundation of the United States of America is the only 
Jipfency that has explored this field of work in several parte of the world, 
including some in India.

This, Sir, does not, however, exhaust the whole tale. Vital statistics 
all the world over exhibit a remarkable correspondence between high 
birth rate and high death rate inasmuch as the death rate ti*\h or is 
stationary or rises according as the birth rate falls or is stationary or 
rises, says Dr. C. V. Drysdfile, quoted by Mr. P. K. Wattal in his work on 
The Vopnlation Problem in India, British India is no exception to this 
rule as iiii high birth rate of 34.3 corresponds with the equally high death 
rate of 24.9 (1931). Egypt appears to be the only country where these 
figures are exceeded. Per eontra England and Wales have the birth rate 
of 15,8 and death rate 12.3 and New Zealand 18.4 and H.3, respectively. 
Some provinces in India even markedly exhibit such corresponding  ̂ records 
—notably Burma and Bengal. There is, however, one bright spot in India 
—that is the State of Travaneore where some of the social customs of ortho­
dox Hindus, like early marriages, do not exist, nor the necessity of a male 
heir in the direct line, and where the death rate has beon reduced to 16. 
If an Indian State has thus succeeded in reducing its mortality rate, I 
.see no reason why the rest of India should not do so. Infant mortality 
too rises and falls with the birth rate. Marriage at early age, immaturity 
of the mother, frequency of child bearing, excessive number of children 
and consequent poor vit^ity and feeble powers of resistance during early 
life of the offspring are the main causes. The aveJtuge number of childioii 
born per mother is 4.2 but their survival rate is 2.9 oxi\j. Were this 
averagre to be brought down to three, what an enormous savin*? of life 
would accrue,? And further it has been calculate that out of every 
100,000 children born, 45,000 die between the ages of 0-—5 years. That 
indeed is an appalliing wastage of human life ! The ypiing immature
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mother too has to pay with her life as her i^iortality rate during >aiid 
after frequent cotttooxnents is also very heavy. Such, Sir, are tSie con­
ditions surrounding us and I would ask HonouraWe Members î 4wfther 
some action, however belated, to investigate and remedy ttns atupendoiw 
problem is not absolutely necessary especially in view of “the impending 
constitutional reforms. That» Sir, is sole justifi<«ition for the Resolu­
tion I have moved.

India has no reason to congratulate herself upon her increase of popula­
tion. On the other hand, says Dr. Hutton :

"  The iDorease of population is from most points of view a cause for alarm 
tli.'iii BatiBfaction

Such indeed is the situation ! Thifi incijease is further accentuated 
by the tact that the land is not able to sustain this enormous mass, as 
areas under food crops have not kept pace with it. The area planted 
under food crops in some provinces has reached the saturation point and 
cannot be further expand^ owing to its unsuitability for food crops 
cultivation. India has to import annually rice worth Rs. 8 crores from 
Burma ; the imports of wheat have been restricted. How long will this 
state of affairs continue ? Is India pr)epared to forego the cultivation 
of its exportable non-food crops and bend all its enei^gies to produce the 
food crops to sustain its ever-?growing ^population ? It is doubtful wh«rther 
even under such a radical departure it will be self-sufiScient and able to 
feed all. The one and only remedy to reduce the pressure >upon the laud 
is a lower birth rate. That can only be achieved by systematic education 
in birth control. The orthodox State of Mysbne and the Madras Govem- 
luent have set an example-through the institution of birth-control clinics. 
It is imperative that Imowledge of the subject should filter down to the 
masses. There is no other way throi^h whi(ih it would be possible to 
msui^ a reduction in the country’s birth-rate.

I do not propose to weary the House with more details. If the facts 
above stated, culled from official sources, are accepted and if Megaw’s 
ceaosus of conditions of health of the rural population approved, then I  
•ubmit there is no necessity for a fnesh enquiry. Should, on tlie other 
liand  ̂ their accuracy and applicability be doubted or-challeni^, the only 
course o])en to <jovemment is the one I have in my liesoliition.
It may cost a fe?  ̂ laklis more. The results, however, will enable us to 
gauge the gravity and uiigeney of the problem and lead to the adoptiou 
of prompt and requisite measures. On the other haad, a mere econom̂ ie 
rrquiry shorn of these essential social and public healtfe coinsidera/tions 
wiU be of little value, inasmuch as the underlying causes of the Ijroad 
faots of birth and death will continue to remain in obscurity as liitberto.

Sir, there has been of late an era of phenomenal unprecedented and 
fi'r-reaching activity in the problemte connected with agriculture. I a\ail 
myself of this opportunity to tender my congratulations t/O Government 
and to the Honourable Leader of the House for their solicitude and timely 
action. The Hoi^oui^We Meml^er wieMs the trident of Ed\ication, Hê alth 
Siid Lands. These three are so interreUteiJ that the intewslts of C)tie 
ifannot bie separated from tSjose of tile 6thers. They require eqnaJ con- 
sidera14<m. lifay T therefore be permitted to appeal to him to sigiiaUze
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l̂ihe iexmre of iiis high office, and to leave behind him a nume liiat will be 
lemembered and beloved as that of a great benefactor of the agricultural 
population.

I liave spoken at this length as I honestly believe that the salvation 
of India, its regeneration as a healthy and virile nation depends solely 
iupon such timely action to improve the health condition of its rural masses.

Sir, I move.
T he H onourable Sir ALAN PARSONS (Finance Secretary): Sir,

it falls to my lot to reply to the Honourable Khan Bahadur Dr. Sir Nasarvanji 
Choksy’s Resolution, although I am not quite equipped with any technical 
knowledge on health and medical questions ; and on those questions I would 
only like to say this. There is no quarrel between the Government of India 
and my Honourable friend. We fully recognise how vitally the economic well­
being of India is inter-connected with the health of her peoples. I say inter­
connected advisedly, for, in my opinion, health conditions in this country are 
largely due to economic conditions, and present economic conditions are 

largely the cause of the health conditions of laijge 
portions of the population.

The reason why I am replying to my Honourable friend is one of a more or 
less general character. It fell to my Department to deal at one stage with 
iJhe questions arising out of the Report of Professor Bowley and Mr. Robert­
son, and I wish to inform the House how the position stands at present in 
regard to that Report. As Honourable Members are aware, the Report 
which, I think, was issued in May, and has since been under departmental 
consideration, contains a very large num'ber of very important recommendations 
whioh require careful study ; and for various reasons, among which is the early 
meeting of this Legislature, Sir, it has not yet been possible to come to any 
conclusion on the question whether an economic census should be undertaken 
and, if so, what form it should take? It is possible to conceive various forms 
in which an economic census might be made, if it is decided to proceed 
with one. We might, for instance, have one large organization covering the 
whole field. On the other hand we might have a number of parallel 1)ut 
smaller organizations each dealing with an individual aspect of tie problem. 
Siibject to that, however, that is to say, to the fact that we have not yet come 
to a decision when an economic census should be undertaken or to what its 
form should be. I can assure my Honourable friend that {Should suci a census 
be imdertaken, and should it take a form in which it will be possible to as- 
flociate medical experts with the investigation, we are perfectly prepared 
to consider the association of such experts in it, and I think I can say to 
consid^ it most sjTnpathertically. I hope, in view of this assurance, that 
toy Honourable friend will be prepared to withdraw his Resolution.

T he H onourable K han  B aha 'dur D r . Sir  NASARVANJI (fflKMOT : 
Sir, view of the satisfactory earplanation given ‘by the Honourable Sk* Afam 
fft^ n s, I beg pennisrion of the House to withdi»aw the Reseftntioli.

The Resolution was, by leave of Council, withdrawn.



RESOLUTION RE BURMANIZATION OF THE ACCOUNTANT GENE­
RAL'S OFFICE AND THE POSTS AND TELEGRAPHS DEPART­
MENT IN BURMA.
T he H onourable Mr. P. C. D. CHARI (Burma: General): Sir, I 

to move ihe following Resolution which stands in my name :
“  That this Council recommends to the Governor General in Oounoil the Bnrmatiis* 

ation with all convenient speed of the staff of t he Aooountant General's Office, Burma, and 
of the Poet and Telegraph Offices in Burma.'’

Sir I have often heaid it said that the Central Legislature is indifferent 
to purely Burmese questions. The other day when I moved the Resolution 
for Indian safeguards in the couxse of discussion you have shown that you 
take a very keen interest in Burmese questions whenever they are brought 
before you. The other day, the Honourable Mr. Miller in the course of his 
speech suggested that a message of goodwill and friendship should be sent 
to the people of Burma. I submit that the Resolution if adopted would be a 
message of goodwill and friendship in a concrete and practical form. 1 would 
invite the attention of the Council to this aspect of it and request the Council 
to consider and pass this Resolution and thereby convey the goodwill and 
friendship of the people of India to the people of Burma in a concrete form. 
It is not necessary for me to speak at length to make this Resolution accept­
able to the Government and the Honourable Members in this House. It is 
a self-evident proposition. I am aware, Sir, that the Government has not 
been unmindful of the policy of Burmanization of the All-India Services in 
Burma. I can assure the House that the slow pace of Burmanization in Burma 
has not been due to any lack of interest on the part of the Government of 
India. But there are other causes. Till recently the Burmese youths as 
they were educated and sent out from the colleges were readily absorbed 
in Government service. There wius a wide field for employment and those 
Burmese youths were drawn mostly from well-to-do families. But when the 
Burmese youths had the opportunity to pick and choose congenial employ­
ment, they preferred employment in places where the task was light and less 
responsible. Naturally ^ese people were emplc^ed in large numbers in other 
c^ces than the offices mentioned in this Resolution. There is another aspect 
of the Burmese youths which I should like to bring to the notice of this House 
which prevented the employment of the Burmese iu larger numbsrs in the 
Accountant GeneraFs Office. They did not take kindly to figure work, but 
there has since been a revolution in the temperament and character and out­
look of life of the Burmese youths, and 1 am glad to say that the Burmese 

, youth—the Burmese character has und^gone such a thorough change owing to 
prevailing conditions that the Burmese are quite prepared tp put their shoulder 
to the wheel in every wrlk of life and they have overcome their well-known 
aversion even to physical labour and they are quite capable of labour involving 
physical fatigue. They are not only wiUing to accept any office that is avail­
able but also give a very satisfactory account of them'aelves wherever they 
are employed. I may also bring to the notice of the Council that the BuXinan 
youth has ovenjome his aversion to figure work and found employment in 
bank  ̂and mercantiie fixiHs and in various other places where figure >̂ ork is 
required. And they hl̂ ve also been found successful in local fund audit 
and other treasury offices w h ^  figure work is very important and have givaa 
a very satisfactory ac/count of themselves. Now the position is this. The
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sohoolfl and colleges in Burma have been turning out edubated BurinaiiB tn 
sttoh large num b^ that only a small fraotion of ^em  liaa be Absorbed in 
piiblio service and now we have in ac\ite form the piroblefm of unempkwfsn«Qt 
atltpng ^tictkted Burmans. Their plight oan be easily visumlised from the &ct 
^ t  iii almost every office under the Local Gtevenmient there are a lai^e 
m ii^ber of these educated men employed as apprentice clerks doing regular 
work without pay who have been waiting there for two or three ykhts m 
the hope of being absorbed in the regular service as vacancies occur and today 
a Burmin youth of good educatio^ qualification considers he is lucky if he 
is taken on Ae waiting list to be tak^ as an apprentice clerk. T3iat is ilie con ­
dition of affairs there and a number of highly educated—^Englidi educated— 
Bumese youths have been obliged to accept employment as postmen and the 
pbstman that brings the post to me in Buriiia is an educated Burmese youth. 
From this you can easily visualize the extent of unemployment among the 
educated Burmans. At present, from the figures supplied to me by the Gov­
ernment for which I am very thankful, I find that a little less than'25 per cent- 
of those employed in the Posts and Telegraphs Department are Burmans, In 
the Accountant General’s Office the position is still worse. I am not blaming 
the Government for this state of affairs. It is the Burmans themselves wh6 
preferred appointments in other offices and neglected these offices. But to­
day I can assure the Government that Burmans under the changed conditions 
and imbued with the new spirit of work and service are prepiied to aco^pt 
appointments which they were not prepared to accept in olden times, and 
they will feel considerably thankful if they can get any footing anywhere. I 
can assure the Government that the right type of Barmans, with proper qua­
lifications, will be available for appointment in the Accountant General’s Office 
and the various Posts and Telegraphs Offices in Burma. I do hope that this 
Resolution will be accepted by Government. My object is not to censure the 
Government but to strengthen their hands in the policy of Burmanization with 
aU convenient speed which they have adopted. I appeal to the non^official 
Members to give their vote in support of this Resolution and thereby give the 
lie to the oft-repeated unworthy charge in certain interested quarters in 
Burma that the Council, composed of non-official Indian Members from the 
vtarious provinces is not likely to be fair and impartial when the purely Burman 
interests are in conflict with the interests of their own countrymen who form 
part of the population of Burma. By the word “ Burmanization ” I mean 
and include the sons of domiciled Indians in Burma who form an integral 
piitt of the population, so that the Indian section which forms part of the pepu- 
lation of Burma is not likely to be prejudicially affected, if this Resolution 
accepted. We are now pressing hard for Indianization in India and we are 
making headway. I am only asking for the same policy to be ad(^ted in 
Burma, that is, the Burmanization of the All-India Services, in these depart* 
ments.

With these words, Sir, I commend my Resolution to your €U3ceptance.
T he H onourable Mr. D. G. MITCHELL (Industries and Labour 

Secreta^); Sir, I am again in the happy position of being able to accept the 
fitesolution. 1 am glad my Honourable friend has explained to the House that 
ill tormer times it was not the fault of the Government that so few Bunnaili 
were represented in the public services in Burma. Now, however, he hfti
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csidained that the Burmansare forthooming in large nnmberd, and I oan asaura 
him that it is Qovenu&jent’s wish to employ these young Burmans to as laim 
an extent as may be possible. I shall start off with the Posts and Telegraphs 
D^)artment which is the much large organization of the two referred to by my 
H<mourable friend. This question of the employment <rf Burmans in the Posts 
-and Telegraphs Department has been a difficult question with the Department 
for very many years past. The first definite steps were taken in 1908 when 
orders were p a s ^  that in the subordinate services, one in every four vacancies 
should be filled by a Burman. This policy was followed up by the successors 
of the then Postmaster General by various supplementary orders and the 
increase in the employment of Burmans was fairly noticeable. In 1919, a 
special Committee was appointed by *Qovemment to see what measures could 
be taken to speed up the recruitment of Burmans. The measures recom­
mended by tfcuBit Committee were further supplemented by various Special 
orders extending from the years 1924 to 1926. Di 1926 there came the order 
to which 1 have abeady referred during the discussion of the Resolution on 
Assam, that all recruitment to the subordinate service should be by the revenue 
division. It will be sufficient, Sir. if I give a rough indication by 10-year periods 
of the results of the various steps taken. In 1908-09,—I have no exact 
figures,— t̂he number of Burmans in the Posts and Telegraphs Department 
was about 250.

T h e  H o n o u r a b l e  Sa iy id  RAZA ALI (United Provinces: Nominate 
Non-Official); Out of ?

T h e  H o n o u k ab le  Mr . D. G. MITCHELL: I am afraid I have not got 
the figures. In 1918-19, they had risen to 766 ; in 1928-29, ifco 1,351. A ^ r  
that, I regret to say the retrenchment campaign ensued and there has been 
very little recruitment. The latest figures available are those at the end of 
December, 1933, when the numbet of Burmans then was 1,211, or about 25 
per cent, of the total. I can assure my Honourable friend Saiyid Raza Ali 
that the 250 in 1908-09 would be nothing like 25 per cent.

Now, Sir, as regards the Accountant GeneraFs Office, *he Honourable 
mover has indicated the difficulties which have been felt in past years. It is 
an office where the work is very sedentary and onerous, and the Burman has not 
been willing in the past to take up posts in this office. The proportion at 
present, I regret to say, is very low—11 clerks out of a total cadre of 302. 
However, the position has been taken in hand by the present Auditor General 
who has passed orders that the Accoimtant General must recruit qualified 
Burmans as and when the opportunity occurs, and that he should follow the 
example of the Local Government in any measures the Local Government might 
devise to secure further Burmanization of this office.

Sir, I accept the Resolution.
T h e  H o n o u r a ble  M b . P. C. D. CHARI: Sir, I am very thankful to the 

Government for accepting this Resolution and I hope that the Honourable 
Members of this Council will also accept the Resolution by giving their votes 
in its support.
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T he H onoubable the  PRESIDENT : Resolution moved:
“ Hub Cooncil reoommenda to the GovenKW G«iieral in Conneil th« Bannaaisatkn 

witlt aU conTeaient speed of the ataff of the Aoooaotsnt Oeneral’t Oflle  ̂ Bum% uoA 
ot the Poet and Telegraph OfBcee in Burma. ”

The Question is :
“ That that Beeolution be adopted.”
The Motion was adopted.
The Council then adjourned for Luneh till Half Past Two of the Clock.

The Council re-assembled after Lunch at Half Past Two of the Clock, the 
Honourable the President in the Chair.

RESOLUTION RE HORSE-BREEDING.
T he  H o n o u r a b l e  Sir  PHIROZE SETHNA (Bombay: Non-Muham­

madan) : Mr. President, I beg to move :
“ That this Council recommends to the Governor General in Council that in order to 

protect and encourage the indigenous breeding of horses a customs duty be levied on the 
import of all horses into India oxcept on such horses as are imported for military require­
ments or for breeding purposes.”

Sir, the House will remember that at the last Delhi session there was a 
similar Resolution in the name of the Honourable Mr. Vellingiri Gounder. His 
Resolution dropped because of his absence. Had he moved it, it was my 
intention to propose an amendment in the terms of the Resolution which I 
have just now read out. The difference between his Resolution and mine is 
this. The Honourable Mr. Gounder was satisfied by recommending the imposi­
tion of a duty only on imported horses, whereas I go much further and recom­
mend that a duty be levied on all imports of horses into this country save and 
except those which are brought in for horse-breeding purposes or for military 
requirements, and I do so vath the idea of affording protection to the horse- 
breeding industry in this country. Sir, we live in times when preference is 
given to different industries and there is no reason why such protection should 
not be given to the horse-breeding industry in India. It is true that there is 
«ome horse-breeding done in the north of India, but it is only on a very limited 
scale and the results are poor. They are poor because nothing is done to provide 
an incentive or a remunerative market for breeders. The Government of 
a country which helps its industries does so for the advancement and the welfare 
of the country at large, and my recommendation to Government in regard to 
protecting the horse industry in the manner I have proposed will lead to the 
same result.

T he  H o n o u r a ble  K h an  B a h a d u r  M ia n  Sir  F A 2 X .-I -H U S A IN : Any 
idea of ihe number of horses imported into India ?

T h e  H o n o u r a ble  Sir  PHIROZE SETHNA : I will give them. In tliis 
sense, Sir, the question of helping the horse-breeding industry assumes I 
say a political aspect. If this industry is well looked after and is successful 
it will prove of great benefit to the country from an economic point of view, and 
consequently also from a political point of view.

If there is one person in this cou try at present who understands more 
about horses than another, he is Major-General Bernard James. General 
James, about two years ago, delivered a I^ture at Secunderabad. That lecture
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lA puUiahed in ieaflei tom . In tke oomm of his leettire he observed that 
tiioiMikls of horses are imported into the country a^d in t ^  v^y Ukha 
lakhs of rupees go out of the country which it ought to be the duty of Govern 
ment to check and to see that that money is circulated in India ior the benefit 
of Indians themselves. The Honourable Leader asked me about the number 
of horses imported into India. I will not go back more than five years, but 
will give them for ihe last five years ending 31st March, 1934 During that 
quinquennial 18,364 horses were imp<»rted, and the number respectively in 
each one of those yews was 4,268,3,457, 4,962,1,970 and 3,697. If the Honour­
able Leader and the House desire to know from which countries these horses 
have come they are as follows. Of the totc  ̂ of 18,364, 2,430 came from the 
United Kingdom, 3,243 from Iraq, ajid the remainder, about 13,000, from Aus­
tralia.

Now, Sir, nowhere in the worl^ is as much attention paid to the subject of 
horse-breeding as is done in England.

Th» H o n o u r a b le  N a w a b  M a l ik  MOHAMMAD H A Y A T  KHAN NOON 
(Punjab : Nominated Non-Official): Out of this number, how many were for 
military and how many for breeding purposes ?

T h e . H o n o u r a b l e  S ir  PHIROZE SETHNA : I am relying on the 
customs returns and unfortunately they do not give the information. I do 
not know if the Honourable Leader of the House can give the information ?

T h e  H o n o u r a b le  K h a n  B a h a d u r  M la.n  S ir  FAZL-I-HUSAIN : It is 
half and half.

T h e  H o n o u r a ble  S ir  PHIBOZE SETHNA: Sir, as I have said, no­
where is more attention paid to horse-breeding than in  England and that 
has been so for the last 200 years. Even in England, according to General 
James, previous to the 200 years horse-breeding was carried on in a very pco- 
miscuous and haphazard manner. All that is now changed due to hotBe 
racing. The best racers are used for breeding purposes and this racing test 
has brought out the best, eliminated the unfit, and has enabled horse-breederB 
to select the b( .st stallions and mares to mate together for the purpose of 
improving the breed. Only the other day His Highness the Maharaja of 
Rajpii>la who won this year’s Derby with Windsor J^d was olfered £50,000 for 
the horse for breeding purposes, but he said he would only consent provided 
the purchasetf  ̂made it a condition that the horse would not be sent out of the 
country.

Sir, Government would have done well if they had established races for 
the breeding stock in many difterent centres of this country and if they had 
done 8 0  the demand for Indian horses would have been larger than what it is 
today. In 1901 they appointed a Royal Commission. The reference to the 
Royal CommisKon was somewhat narrow. All that it asked the Commission 
to do was to find out how best to get remounts. On the recommendation of 
this Royal CommisBian the Government have been giving grants of land to 
hoise-breeders in the Punjab. They have their own mares which are branded 
and, they receive the services of Govemffient gtaUions ; the only condition that 
Government impose is that they tender their hoaraes for sale to Gowrn- 
n:ent up the aĝ  Qf 18 month#, is « good one for the speeific
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p\itpofle 6f aeouriilg remouut« but it has not succeeded in seomihg them in 
sufficient number. Therefore imports have continued and India today in the 
matter of horses is no better off than it was 150 yearf> ago.

Some years ago, Sir, a society was founded in this coxmtry called the 
National ^ree-breeding and Show Society. Its primary object was to 
stimulate horse-breeding by private enterprise, but no great progress has been 
made. It would be right to say that no great progress is possible under exist­
ing oonditions. Those who are in the trade say, “ What is the use of breeding 
thoroughbreds when there is practically no market for them Whilst so 
much money is given in stakes in India to imported horses, very little is done for 
Indian horses. An Indian horse cannot tun with Arabs in the same race, 
because the authorities do not permit it. Whilst there are seven classes of 
racing for imported horses, there was till recently only one class for Indian 
horses, which was a serious handicap against Indian horses as it was impossible 
to bring them together in one class at fair racing weights. Is it not a scandal 
therefore, I ask, that Indian horses in thoir own. country are treated differently 
to imported liorsos- that evory possible encouragement is given to foreign 
imported liorses and next to nothing to the home-bred. In fact the existing 
conditions eu(.‘ouragc the import of foreign horses at the expease of Indian 
breeders. No ready and profitable market can be established for indigenous 
produce so long as Indians are content to import foreign horses. If 
racing men in India find it easy to buy imported horses and when so much 
encouragement is giv̂ n̂ to these foreign horses, it stands to reason that 
Indians themselves do not buy so many Indian horses to compete against 
imported horses. The greatest sinnAjift are the different Turf Clubs in India 
who do absolutely nothing to encourage country breeds. It the duty of 
Government therefore to have races for Indian horses at as many places as 
possible and if they are unable to do so for any reason or reasons it should be 
their endeavour to try and compel these Turf C!lubs to encourage more racing 
amongst Indian horses.

From the figures I have given to the House, Honourable Membei-s wall 
have seen that on ari average we get about 650 horses from Iraq every year and 
they are shown in the customs returns as valued at Rs. 300 apiece. But we 
know that many of these Arabs are sold for racing purposes at figures nearer 
Rb. 3,000 than Rs. 300. Again, racing stakes to the tune of Rs. 12 lakhs are 
allotted to Arabs every year, while Indian horses in their own country are given 
less than Rs. 2 lakhs which in other words is tantamount to subsidising foreign 
horses not by the country of origin but by India herself. These imported 
horses therefore deliberately harm both our produce and our farmers. Take 
again the case of Australian horses. Australia offers no subsidy for the export 
of its horses but India may be said to subsidise these imports because no duty is 
levied on them.

Horse-breeding in India is a very important industry and has vast possi­
bilities and its expansion would open up further fields of employment f handled 
in a proper manner and if Government will give it proper encouragement. Not 
only is this industry in its infancy in India but it is much behind hwd compared 
to other countries and therefore there is considerable room for improvement. 
The establishment of a profitable market alone will serve to bring about a real 
^xpinudon of horse-breeding in this country.

HOBflS-BIUBSDXyO.



%Di Bc»raoiusiji Kkam BABAt>tnt Miijr 8nv s
Haricct Isr tMiug pufpoMtf f

Thk Honourable SiK PHIROZE SfiTHNA: And selling to tie
pobli* a* k rg » .

Ifm  HdNoxmABLK Khan Bahadttr Mun  Sin FAZL-I-HUSASS’ : What
f6r?

Thk Honourablb Sm PHIROZE 8ETHNA: To be used as hoisea for 
cairiagear, etc.

Tim HoNotntABLS Khan Bahadur Mian Sir FAZL-I-HUSAIN : I didi 
not know that in Bombay caRiages were not replaced by oars!

T he H onourable  Sib  PHIkOZE SETHNA : Large cities like Bombay 
and Calcutta may not do so but there are more than 30 cities in India 'mth a 
population of more than a lakh each and many more smaller towns which 
certainly use horses for carriages as also for utility purposes.

The Honourable Khan Bahadur Mian Sir FAZL-I-HUSAIN : For 
transport ?

The Honourable Sir PHIROZE SETHNA : There are many industries 
in India which cannot afford motor trucks for the carriage of their goods and 
they are content to have horses.

The Honourable Khan Bahadur Mian Sir FAZL-I-HUSAIN : Use 
bollocks.

The Honourable Sir PHIROZE SETHNA ; If they can get horses at 
reasonable prices these industries would prefer horses to bi^ocks or buffaloes.

In April last the Honourable Mr. Gouader asked a question as to the 
number of horses purchased for military purposes from the different horse- 
breeding areas in the Punjab. The Honourable Mr. Hallett replying on 
behalf of His Excellency the Commander-in-Chief said that during the last 10 
years the number was 10,034 young stock horses and 421 full grown horses. 
As the average prices are respectively Rs. 230 and Rs. 635 the value of these 
horses amounted to Rs. 25,72,865. He further informed the House that from 
the Shahpur area they had 4,621, from the Montgomery area 4,775, from the 
Chenab area 460 and from the ^walpindi area 168. In addition a far larger 
number were imported which means that so much money went out of the 
country.

Brigadier W. H. Anderson, the late Director of Remounts in Indite, wiot^ 
an article in̂  Horse and ITound in which appears-the sentence:

“  Even' in England' tho breeding of ‘ utility ’ Homm alone, witllout some mMMM df 
assistAnce or aubsidiaation does not pay” .

Hone Breeding, Iflie journal of the National Horse-breeding and' Show 
Society of India, in commenting on t̂ iis lettter remarked' afl fallows ;

“  It is the salne in lndiar. But if India woulil'follow tlie exaiHplo of'SoutU Aftfca itt 
the enccraraigeinwit given to hone-bt«edilig indUgtry she wouMl'soon jilMe hor'ifidklstky 
in a flbari«liiag'ooBdi4^'. And Itidi« h«« thi» ftartbnr gmat adTaatagK «tuU>She ia stiU at 
tlM heginiiingof tiiiiigB and oan set up «»BtaadnrdK>d'tt^{t»of lier own wbioH Win be uaeM 
for all purposes. Do not let her confine her attention to the pcoduotioii of raoe hp;
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pure a n d  e x c e p t  no far as it will g iv e  her hor own stalliofi le t  h()r utoc.iro
such  a largo oxtoiwion of racing for Indian borses goricrally as will bring out and develop 
the grade stock of thb small liHlia,n btewlers and give them the neoeswury prafitoWA 
Tlie two A o tiv ^ ti^  can run sid e by Hide w ith  profit to a ll aiid  Û n̂ fit to t h ^ ^ t ^ i t r y  i

India oanrtot do better thĉ n follow tJie example of Souik Africa. I®, 
that country hom« bred liorB^ are encoura;^ed to a |^eat extent. There i« ther® 
wliat ia called The Jockey Club and it has aix^gAt its objects the pro  ̂
motion and encouragement of horse breeding and the publication pf a Stud 
Book. All this is entirely absent in India.

All classic and what are known as “ term̂ j ” racing are confined to home* 
'bred horses. There are 12 such races of a vflilue of £500 to £1,600 to the winn<  ̂
and in some cases up to £100 is given to the breeders of the wiimera. The clafcsic 
races in India such as the King Emperor's Cup, the Viceroy’s Cup, the Eclip^ 
Stakes and others are for imported horses. There are only three races f̂oy home 
bred horses ai).d in all o^ly six races of the valû e of £^00 -£600 to theiwinjaer. 
In no race is any sum given to the breeder of the winner. ' , ,

The total value of stakes in Africa is about £^20,000 per annimi, the 
bulk of which is won by South African horeto. Contract this with the pt>sition 
in India. The total vatee of stakes hfere has b ^  reduo^ of kte from Bs. 55 
lakhs to about Rs, 4"2 tekhs but of this only Rs. 2 lakhs is allotted tb rttees for 
Indian horses.

South Africa will not permit imported geHiiigs to race in that country. 
In India geldings are encouraged by wliat is known as Orffin dcSĥ ines.

Another important feature in Sputh Africi  ̂ is that an inaportant tax of 
£100 is levied on every horse imported for racing but not on hora^ that are 
imported for breeding. In this wiiy the importation of good ^llions 
m^res for breeding purposes is encouraged. Race horses although iuiques- 
tionably a luxur)  ̂ are imported in India free of any tax. Because these im­
ported horses carry away the best priBcs in racing, India in thiB sha^ offers 
a difect subsidy to breediag in other countries. The best breeding stook wkieh 
coaid be most valtable to India eae re-exported to other coimtries.

WWto Ae j)ercent^ge o f imported horses raoing in South Africa is ap­
proximately 16 per ceiit. the home bredis are 86 per cent The table are reversed 
when we consider the figures in India. About 90 per ce«t, of the horses in Indian 
racing are imported whereas only about 10 per cent, are home breds.

Only some years back there were liajrdly w y  horses in South Africa but all 
this has hoŵ  changed and horse-breeding is today a flourisling industry. 
The breeders can afford to buy high claSvS sires and mares. The result is that 
home bred horses can hold th îr own against imported horses. On the other 
hand India at one time bad more horses than any other wimtr}- and they 
were second to none in stamimi . According to one authority. General Tw< edie, 
the country was very deficient in horses despite the demand being constantly 
on the increase. The deficiency had and atill has to be made good by impor­
tations just because not enough encouragement is given to the home-bred horses.

About a year ago the National Horse breeding and Show Society of India, of 
which I happen be a member, addressed a letter to Gk)vernment in which they 
laid stress on the fact that the horses rejected for army purposea for some tech 
nical faults, would be valuable to the country, and form a useful reserve in time 
M90CS
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[SirPhirore SethBa.]
of emergency if means oould be devised for their proper rearing and develop­
ment ; and they drew the pbinted attention of Government to taking temediki 
measured. The Society suggested that it might be possible to keep and rear 
at leaet some of the rejections with the idea of affoi^iig the breeders a bett^ 
market. Govemmait it appears did not find this suggestion feasible.

In the same communication the Society instanced the cases of the dift^ 
rent countries where a portion at least of the proceeds of betting taxes, course 
taxes and totalisator revenues are allocated for the improvement of horse- 
breeding either in the foim of direct subsidies to the industry br of races for 
breeding stock, premiums, prizes, etc. This is so in Belgium, Czecho Slovakia, 
France, Geimany, Hungary, Irish Free State, Italy, Japan, New Zealand, 
Poland, Russia, South Australia, Sweden and the United States of America. 
Why then should not India follow their excellent exiample and improve its 
brewing of horses and make the country independent of overseas importations ?

Horses imported for racing purposes may well be taxed. South Africa 
levies a duty of £100 on each imported race horse. It may be argued that even 
if a duty anything from Rs. 500 to Rs. 1,000 per horse were levied in India 
it would not bring in a substantial revenue to Government and therefore it 
would not be worth while doing so. It is not the amount of the duty that Gov­
ernment will derive that has to be considered in this respect but what we l^ve 
to consider is the improvement of the breed in India and this can only be carried 
( ut by special races for Indian horses and by preventing imports of overseas ani­
mals by such duties. It is therefore that in the interest of the country that thi» 
Resolution has been moved by me and I trust it will meet with the acceptwce 
of the Council.

Soijie time back an article appeared in the Time^ of India on The Future 
of Horse-breeding in India This I find has been reproduced in the Januaiy, 
1934 number of the magazine entitled Breeding. I propose to con­
clude my remarks by quoting from this article the five distinct advaxLtages it 
has enumerated which says would result to India if we had a prospertMW horse  ̂
breeding industry in India. They are :

(1) It would lead to greater contentanent and wel&re of the agricultural
and rural population of India, which would be a valuable political
asset.

(2) It wcMiki obviate the alienation of large sums of Indian money for the
purchase of horses from overseas.

(3) It would eliminate the risks which the country is now numing through
not being self-contained in horses in the event of war.

(4) It would obviate the expense and risk of importing at a critical time
horses from overseas, horses which require a lengthy period of
acclimatisation before they are fit to take the field,

(5) It would eventually build up a surplus of horses for export to tlie
economic benefit of the country.
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Sir, what I am proposmg is by no means out of the ordinary* In this 
very morning’s issue of the Statesman you find a telegram 

 ̂ from its Colombo correspondent dated yesterday which
reads as follow:

“ The Municipal Council has fligro«d to a suggestion that the quota for importation 
of sheep and goats be reduced from 4,000 to 3,000 monthly from October iBt. The 
introduction of restriction has resulted in an impetus being given to looai breeding. Ex­
periments made to improve stock by the introduction of Indian varieties are said to have 
met with success. It is felt that the local supply now suflScient to warrant a furthor 
reduction of import **.

If Colombo can do this in regard to sheep, how much more is it not neces­
sary for us to do what I have proposed in my Resolution in regard to the import
of horses in this country ?

Sir, before I conclude, I would like to say that I have reconmiended this 
heavy customs duty by way of protection to the horse industry. I do not 
anticipate any difficulty in doing so. But should there be any difficulty or 
any reason why Government cannot impose a customs duty on horses, about 
which we should Kke to be enlightened by the Honourable the Leader of the 
House,—in that case, we shall be quite content if Government will take such 
other means as wiU ensure the complete checking or even a substantial reduc­
tion in the imports of foreign horses in this country.

The Honourable Nawab Malik MOHAMMAD HAYAT KHAN 
NOON (Punjab: Nominated Non-Official): Sir, I have a horse-breeding 
farm in the Shahpur district and so I speak from personal experience. I 
rise to oppose this Resolution because I believe that instead of doing any good 
to horse-breeding in India, it will do harm. As far as I know, horses are 
imported into India for the following purposes, namely, military, breedings 
ha^s and polo ponies. The Honourable mover of the Resolution proposes 
to exempt the horses imported for military and breeding purposes. He leaves 
out the horses imported for the purpose of racing and polo ^nies and hacks. 
What happens to these horses which are imported into India ? First of all, 
their number is very limited as compared with the number of those imported 
for miUtary and breeding purposes. Very few of the animals which are import­
ed for racing or as hacks are exported back, if any at all. They remain in the 
country. A polo pony goes lame or a racing horse becomes uifit for the pur­
pose of racing, then it is either purchased by Government for stud purposes 
or by some private gentleman—at what price ? They purchase the animals 
at one-fifth or one-sixth of their original price They purchase some of the 
imported hacks and polo ponie'? at one-fifbh of the price the importer had 
paid for them. This is to the advantage of the horse-breeders.

As regards the defects in the lacing rules. My Honourable friend has 
said there are so many races for the mported horses and so very few .aces 
for country horses. The remedy lies elsewhere. We should have rules to 
remove these defects. There is no necessity for imposing a duty on imported 
animals.

T he H onourable Mr . P. C D. CHARI (Burma: General): You 
must have more races for local horses.



T h e H o n o u r a b le  N aw ab Ma w k  MOHAMMAD HAY AT KHAN NOON : 
15hl>r1r i6 what 1 say. Make th Th« horB^biteeding industry in this
CGtmtry should reach Highest limit. The country horses in breed and 
quabty are not so superior as the horses in other countries, afid it is very 
Oreciistiaxy that we should import horses from outside to improyt? the breed in 
this country. As regards prices; I r member very well that .‘iO years ago, at 
leaM in Mofitgrwnery and Shahpur. a first class horse was priced at Rs, 300 or 
Rs. 400. Thaaks to* thĉ  iniport of high class animals from foreign countries, 
the thoroughbred and Australian-bred have improved so mucli that in some 
stud farms even raw animals fetch from Rs. 2,COO to Rs. 3,0(K). I again say, 
Sir, that we want iT ore i*n{K)rted aninialB in the oountry to improve the horsd 
industrj" and therefore any duty imposed on the impofrt o# horses will do mow 
harm to the horse industry than any good.

Tub Sia PHIROiiK BETHNA: I  have not auggested
a duty for hoiaei»;?which r̂e imported foi* breeding puT|K)£î

ItaE Honotrablb Nawab Mai,ik MOHAMMAD HAY AT KHAN NOON :
Honourable friend, 1 hav« said that the horeea which are imt>orted for the 

{NirpOfie o f racing forpoloiare uHimatdy uaed for the pnU'poee of hreetling 
and very feW e f  them—yoti wiH bear me out->^e export^ back from India.

Thk Hokchjrabi :̂ Sir PHIROZE SETHNA : Theî e are soine.
The H onoubable Naw ab  Malik  MOHAMMAD HAYAT KHAN NOON i
few. I teve tba,t from the hprsp-breed.er0 ’ point of view, any

duty imposed ou the import of hordes from o ^ ^  countrieyg will do more h|um 
than^Oi^ aud so I strongly oppose this Re9olution.

^Ths Honovbabls H0S8AIN IMAM (Bihar And Onsaa.; Miriam- 
W6d$»^ : Sir, 1 bad no ia^ntion of tiUcing p ^  in tbia debate but I waa sur- 
pfiaed find that my Honourably frieitd, ^ho ia bisiself a hocBe-b^e^di ,̂ 

*̂ baa taken «xoeptiou to ^his laudarbile Reaolut^n of my Hoz^pu îib  ̂ colleague. 
Sir Phirore Setima. He has $o elabo|»t}^ wit^ the question that I 
Qfeed not dw ^ on hia aî gumeujts agai^ Suffice it ifor me to say that my 
Hibnoiirabte frieud, Nawab M^ik, Mohammad Hayat Khan Noon, ia too pes^ 
uuatie. It is iEb weU known principle that by giving protection aiwi imposing 

on foteign gpoda we ̂ p p ^  k>ca1 mduatry. It is such a well known 
aasiom that it ne^ not be reitera4;ed and explained. I would explain to him 
ho^ this principle, as embodied in my Honourable friend’s IlesQluticai, will wprjk; 
ia hia &your. He is oow oniy waaiting to buy defectivoanii^als, thatia, t h ^  
which have already been imported into India and have been found unsuitable 
for other purpoaes. If we eptablijeh a sp^ial premium of Rs. 500 to Rs. 1,000 
as the price ^  a fit horse beitig import^ and an unfit horse which coui^ bcre 
for breeding, tha  ̂ will at once establish keen competition b e tw ^  bidian 
ponies and those ponies wliich have been rendered ineffective in other parts 
ot the world.

The H onourable Na w a b  Malik  MOHAMMAD HAYAT KHAN NOON: 
We want first class ponies, not that merely because they are country-bred we 
should use them.

The H onourable Mr . HOPSAIN IMAM : My point is, if you import 
a foreign mare and find that it is not serviceable, it is always returtied to the

♦SjMjech not corroctcd by the Honourable Member.
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That is what happens not only in In^ia but ia ajniosti all C9 uatries of 
►rid. You have a market* on wliich you can draw and if you have

stud.
the world.
not drawn in fortn^ tithes it was ‘because th^re was nb special advantage in 
drawing on an outside tharket. But ndw by thi>«̂  TiHtablisbircnt we wifi ^iye 
a privileged position to the breeding of horses.

Secoiidly,, Sir, we are confjerned very much with the increase ia .the external 
obligations of the country and as such the Government of India have always 
been guided by this principle and they have accepted tJie principle of protec­
tion as a basic principte of the customs department. Imperial preference 
and other things have been bfought in simply iii brdet to increase the indi­
genous production of materials. Ih such a state'bf aifaits it is only suitable 
that one of these industries, Which fornis a sort of secondary occupation df the 
agriculturist, should have support from the Government by means of every­
thing that can be done in order to encourage the indigenous industry.

Sir, I support the Resolution.
The Honour^vble Major Nawab Sib MAHOMED AKBAR KHAN 

(North-West Frontier Province : Nominated Non-Offioial): Sir, it is with 
great reluctance that I rise to oppoae my Honoutable friend Sir Phi?* ze Sethna, 
for whom I have a great regard and for his patriotism and services to India in 
the past and recently- He haa rendered very meritorioua services to India 
and that is why I have a great regard for him. Unfortuaiftt«Iy on this question 
loannot see eye to ey  ̂with him. Sir, I have always been a supporter of £ree 
trade in India. (An HmourcMe Member : Free tirade ? ” ) That is my
opinion. Other people can Bay what they like. I am. giving my opmion. 
The imjK>sition. of duty on any con^nodity, 'hp̂ Be8 or anything Îse, iB most 
repugnant to me. According to my idea, when competition is the Jceynote in 
«very walk of UfC) q|i the xaoe course and in the examination haU, 1 fail to 
understand why there should be a d^ty im|K)sed on any commodity, with the 
exception of intoxiqa nts and artielea injurious to human health. If it is desired 
to stop importation there is some reason in it, but to inxpoae taxation on any­
thing in order to help an incf&cieat body to cope with o ^ ^  higlily akiifully 
orgajiijBed bodi^ 13  extending help in the wrong <lire<̂ ion. You simply en­
courage ineflfciency to cope witii eflipienjcy. The survival of the fittest has 
always been the gviiding rule of this wprld. l o  impo^ taxes on horses or other 
cammodiU€» imported to my mind is to penalise tl\e popuiation of India in 
the interests of the ineflSjcient.

The  HoNoufiABiiK Ma HOSSAIN IMAM : Will the HoDx>urable Member 
vote against protective duties ?

T hk HoKotmABLE Major  N aw ab  Sir  MAHOMED AKBAR KHAN : I 
do not vote for any duty at all. A free trader means one who is against puttihg 
a tariff on anjrthing. It is the Indian breeders’ lookout to produce better 
horses than the rest of the world, so that ah Indian should not be able to obtaiii 
a better horse from outside. But if the breeders are not caroful about their 
own/pi'oductions, the Indian people should not be penalised for their inefficiency. 
We have alreiady got sitch a stiff schedule of the Tariff̂  Board that Indians are 
finding it very difficult to maintain themselves. Tlieir purchasing power 
has gone down to such ah extent thiit pcK)ple do not know how to get oirt rif 
this difficulty. My Honourable friehd Sir Phiroze Sethna is sxrggesting the



[Major Nawab Sir Mahomed Akbar Khan.] 
imposition of a new duty on the already muoh taxed Indian people. Today he 
is suggesting a taz on horse ; tomorrow he will suggest taxation on asses, 
bullocks, mules, camels, and all beasts of burden. Does he know how much 
people are irritated with the present fiscal policy of the Government, and he 
is now suggesting a new weapon for the offensive armoury of the Tariff Board.

Sir, India is not Germany where every movement of life is regulated. 
We want to have some latitude of action and let him not suggest some new 
form of taxation because I am afraid the Honourable the new Finance Member 
will begin to think that Indians are not sufficiently taxed and he might come 
with a new taxation of the air and put a meter on the air we breathe and might 
introduce taxation on child birth. We have had enough of the Tariff Board 
activities and we have heard enough about the encouragement of our industries. 
Today, I think, the income of the Government of India from the Tariff Board 
alone amounts to something like Rs. 20 crores. I cannot say how much of it 
goes to the encouragement of Indian industries but if a tenth part of it 
goes to the encouragement of an industry, well, Sir, I do not think that the 
shareholder of any company has any legal right to exploit the resources of 
the Indian population at large. The excuse and plea for the patriotic en̂  
couragement of local industries is totally exhausted and if our industnes cannot 
flourish within a period of seven or eight years sinc-e the establishment of the 
Tariff Board they will never stand on their own legs and a vast majority of the 
Indian population cannot be penalised in the interest of a few shar^oklers 
of industrial companies.

My Honourable friend Sir Phiroze Sethna will come out tomorrow With a 
Resolution that fruits grown in Persia and Afghanistan should be taxed because 
India cannot produce the equal of the foreign fruit. Well, Sir, the build of 
animal, humanity or vegetarian fruits does not depend on the imposition of 
duty but it depends on the climate and the environment, and if the climate of 
India is unfavourable to horse-breeding or there is ineflSciency in the de­
partment of Indian horse-breeding fatms, let them correct their mistakes and 
let them compete equally with the world without any handicap whatsoever. 
We cannot rectify the mistakes of the horse-breeders. It is their business and 
they should see to it, but we cannot penalise the whole of India in the interest of 
a few horse-breeders. If my Honourable friend Sir Phiroze Sethna as member 
and patron of horse breeding wants to make some substantial improve­
ment he should rather do it by some private funds and donations and not 
penalise the purchaser in the way of imposing any duty on them. They have 
every right to select the best kind of animal wherever it is available, whether 
it is in England, Ireland, France, America or Australia, and let them have 
free scope to fix their prices with the breeder or owner of the horses. Any 
brokerage or imposition of any duty is quite uncalled for and no purcliaser is 
willing to pay a penny to the horse breeder in this behalf. I think my friend in 
Bombay does not require the riding horse because his movements are all in the 
automobile, but he should not restrict other people from the selection of 
their horses in the free market according to their choice. Our patriotism in the 
shape of the imposition of duty has absolutely gone blunt and nothing is 
appealable to us whether it is the encouragement pf a local industry or local 
breeders. Tlie catchwords and phrases of patriotism have lost all their force
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with us on account of its very clear definition by Voltaire. Patriotism, accord­
ing to that author, means the sacrifice of poor people in the interest of the
<5apitalist8 in establishing a factory vrith the help of the poor and thus enriching 
themselves with the minerals and the agricultural wealth of that locality at 
the expense of the children of that soil. What we want is the freedom of our 
action in the matter of purchases and whoever can sell us the most serviceable 
articles or horses at a cheap price, he is our supplier and we would not attach 
the least bit of importance to the consideration whether he is an Indian or 
Hottentot.

My Honourable friend Mr. Hossain Imam has been taking a lot of trouble 
and spending a lot of time on this question, but he must know that all the horses 
-  regimental or artilleiy horses—when they become unfit for service are sold 
by auction and people buy them. I have bought several mares out of artillery 
horses for breeding purposes. People buy these horses and keep them for 
breeding or other purposes.

T he H onourable Mr. HOSSAIN IMAM: Army horses will still be
free of duty under the Resolution.

T he  H o n o u r a b l e  M a jo r  N a w a b  S ir  M A H O M E D  A K B A R  K H A N : 
When they are old and unfit, they cannot serve and they are therefore auctioned.

Well, Sir, I do not see any point in imposing a duty on foreign horses, and 
that is why I oppose this Resolution, in military parlance, lock, stock and 
l)arrel.

The Honourable Sir GHULAM HUSAIN HIDAYATALLAH (Bombay: 
Nominated Non-Official): Sir, I also know a little of horses. I am entirely in 
sympathy with the object of the Resolution that we must encourage the 
indigenous breeding of horses. But I do not think, Sir, that the object will be 
gained by the m^hod that has been proposed by the mover of the Resolution. 
Now, the mover of the Resolution proposes a customs duty on imported horses 
whether they are imported Arab horses or English or any other breed. The 
Honourable mover of the Resolution does not realise that Arab or English 
horses are imported into India not for the purpose of carrying burdens, luggage 
or loads or for transport purposes, but they are imported mostly for the purpose 
of racing or polo. The Honourable Member should know that some of the 
best horses are brought there, for which very high prices are paid, for the pur­
poses of racing and my experience has been that a large number of those 
horses after they have finished their racing career are kept here in the country 
andthey are used for breeding purposes and they give us some of the best breeds 
—even the polo horses. That is the experience. Now, by imposing tliis duty 
we will in a way discourage the import of some of the best horses which will be 
useful to us for the purpose of breeding here in India. Sir, the best breeds we 
get for a song when they are not fit for polo or for races. If any breeder were 
to import any of the horses of that pedigree, he will have to pay very large 
sums of money and I do not think in this country we have breeders who can 
afford to pay Rs. 1,50,000 for a nice pedigree horse. Nice pedigree horses 
we get because of the races and we use them for the purpose of breeding here. 
The best way of attaining the object which underlies the Resolution is to have 
more country bred races. There, too, there has been difficulty. There ia
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a k>t oi dispute as to whetlifer a liorse iiij couutry-bred or Arab. T!ie object 
of the Reftolutiou could be achieved in two ways. First, every member of 
the Tiirf Club ought to assert him^lf in the CJub, and they ought to compel 
the members of the Club to allot a large uumber of prices for them. Secondly, 
pressure ought to be brought on the Local Governments which generally issue 
icences for race courses to make provision for every Turf Club to encourage 
more of country-bred horse races. I am sure that if this course is adopted the 
object that the Honourable mover has in view will be achieved and not by the 
mere impositidti of a cUstomB duty.

Tkk HojiouiuJiiJ?; KiuN B a h a i^ u b , Mun Sib FAZiL4-HtJSAIN (Kduqa- 
tion. Health and,Lands Meml^ec),: Sijc, we have listened to a very interesting 
debate. At timea not only was it iutei êrting b^t aÛ o euthuaiâ tic  ̂ and it 
appeared that some of tlie ‘ horses’ ’ were hardly as wqll disciplined and 
trained as one might have ox̂ >ectpd. I liardly expected so much out of this 
innocent-looking Resolution.

As a matter of fact what has been said by the last speaker really disposes 
of the main points which arise out of the Kesc^ution. It is the faslii&n of the 
day all tJie world over to exprew great sympathy with horse-breeding and !  
should not like to be out of fashion in that respect. Perliaps a great deal of 
sympathy has been heard as being felt for a specirs which is threaten(?d with 
extinction in the future. Still there it is. I could finish my observations bn 
the Resolution in a very few minutes, and I think to the satisfaction of iiiy 
Honourmble friehd the mover ; but perhaps it would be as well for ine to place 
before the HoUse certain facts, «o that when they are cc^sideriuf  ̂ the 
and cptti <rf this iadiistry on some future <>coa8ion, they may have certainrfaote 
to go by.

Sir, horses in the past have held a protniiltent ̂ ŝ t̂ioh i’n India, and Rajput 
btavery is largely associate d with horses. In the past too no army was complete 
without a suDStantial fbrce of Cavalry. I 1>elieve a wry large section of the 
army that has from time to time invaded India from the north west consisted 
of cavalry. Horses have also in the past been boasts of biuden, pack horses. 
Those were the days when We did not have motor lorries artd things of that des­
cription. Theti there were horsê s for carriages,—^beau^nl to look at,—-such 
as we now see when His Excellency drives along the Mall on ceremonial occa­
sions. Well, I think one may safely say that horses as a means of transport are 
no longer in requisition. Riding is still re.<̂ orted to, sometimes ont of choice, 
more often under Unedical advice, but still one may maintain that it has a 
future before i t ; it may exist for some tiine to come. Horses theirefore have 
been a great attraction in the past and today those who come from the big 
cities of India, from Bombay, Poona, Calcutta, have no doubt their racing 
horses. Then besides these, I dare say for some time to come horses will be used 
in battle, although every now and then one tea(Js of these wonderful schemed of 
mechanisation which may threaten the existence of horses in the army. But so 
far as the North-West Frontier of India is concerned that Will not come just 

Well, the I960 census of ht>rse8 disclosed that there were about 17 lakhs 
hdr^s in British India and 5} lakhs iu the Indian States. TOttt gives 

us fhdia’s horse population. As regards imports, I give you figures for
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three years, extending over a period of 10 yeara,-r-l&21-4J2̂  1926-27, and i&31- 
32,̂  iii 1921-22 nearly 2,000 hcfrses were imported, worth roughly Rs. 20 
lakhs. In 1926-27, 5,500 were import>ed, worth Rs. 40 lakhs, and in 1931-32̂  
nearly 5,000 were imported, worth Rs. 30 lakhs. So, aĥ hough lakhs are not 
figures to be despised, but \dien one talks of Indian impdttS iind wheii one 
excludes, as the Honourable mover has done, the horses needed by the army 
and breeding horses, then the trade which he wants to control would deem to be 
in the neighbourhood ofRs. 10 to Rs. 12 lakhs a year. So obviously dn thfe 
side of revenue there is nothing to be said about it. The last figures for 1931-

• 32 from the United Kingdom Siow that only 329 horses were imported, which 
works out to an average price of Rs. 2,750. The Australian imlport was as 
many as 3,(535, which works out to an average price of Rs. 800 per horse ; 
while 998 Arab horses were imported at an average price of Rs. 6(X>.

The H on ou eablb  Sir  PHIROZE SETHNA: H ow  is this price deter­
m ined ?

T he  H on ou rable  K h a n  B a h a d c r  Mia n  S ir  FAZL-I-HUSAIN : T f e  
price is determined by dividing the number of horses by the total value which is 
given by the people who maintain the register of imports.

T he H on o u r a ble  S ir  PHIROZE SETHNA: That is exactly what 
I say. You are relying upon the figures given by the importers themsdves. 
They naturally would quote them dt much lower figures. As I said in my 
opening speech, Arab horses are estimated for custorns returns at Rs. 300 
and we know of scores of cases in >vhioh Arab horses have i^ld for Rs, 3,000 and 
more.

T h e H on ou rable  K han  B a h a p u ii JJIia n  S ir  FAZL-I-flUS.^X[J : I can 
well believe what the HonouEable M^nber says but what I wa  ̂quoting was 
not the price p€ir horse but the average price of a horse froia a country. Tte 
price may be Rs. 3,000 in one place and Rs. 300 in another, but the average 
price is R% 600. Well, this is how the figures stand.

Now, a good deal has been said about the encouragement of home-breed­
ing. Well, let us assume that it is our duty to do this. Would you encourage 
it by giving it a subsidy or would you encourage it by imposing a tax on horses 
that come into the country ? These are the two ways of doing it. Well, 
Sir, I do not know to what extent other countries subsidise horse-breeding but 
we have done a very great deal and some critics of Goverriment (unfair Critics, 
not fair critics) have gone to the length of saying that Government is really 
not acting fairly in squandering the rek)urces of the country by encouraging 
horse-breeding to an extravagant extent and they urge that if the encourage­
ment given to its production is strictly calculated, the cost of the horses woiild 
be somewhere near Rs. 2,000 per horse while in the m arket that poor toimal 
would n ot find patrons of Indian hoi-ses willing to give even Rs. 300 for it. 
That is the condition of the market. Government can help people td produce 
horses but Government cannot make them buy horses. That is the problem.
I do not really like to give all this information that I am going to give, but I 
suppose it is my duty to do so. In order to do something for horse-breeding, 
as early as 1901 a Commission was appointed in order to see Â hat cotlld be 
done. The result was that the Government o£ India, at the time master and 
lord of all their provinces, ordained that the l^ ja b  canals shall be utilised for

■ H0»3» BftBEDlNa*



[Khan Bahadur Mian Sir Fazl-i-Husain ]
the purpose of horse-breeding. Large areas were taken up. Some of the best 
areas available were |[iven by way of grants, 40 or 50 acres to each grantee, 
in order to improve this industry, and also in order that horse-breeding may 
proceed on the right lines, the administration employed highly paid, efficient, 
'qualified ofiBcers to see that horse-l)reeding develop^ scientifically- I think 
the cost of maintaining that department amounts to something like Rs. 20 
lakhs a year. As for the lands which were given as grants, in two districts alone, 
Montgomery and Shahpur, a few years ago, before the slump, it was understood 
that if the grantees were allowed to purchase those lands from Grovemmen t, the 
income derived would go beyond lakhs and nm into a crore or more. Sir, this 
experiment has been going on since 1901. In 1918 we found that these sources 
for the supply of horses were not adequate to meet the needs of the country 
and a conference was held in 1918 to see how India could be nuide seUf-support- 
ing in the way of supply of horses. It was decided that an Imperial branch of 
the Horse-breeding j^partment should be created wid it was estimated that 
it« cost would be Ba. 18 lakhs initial and Rs. lakhs recurring. Government 
did not rise to the occasion. It proceeded five years later, in 1923, to encou­
rage the creation of a non ofl&cial organisation, namely the National Horse- 
breeding and Show Society, of which ' the Honourable mover of the Resolu­
tion is a distinguished member. So at present the situation is that there are 
what are called bound horse-breeding areas of Sargoda and Montgomery and 
unboimd horse-breeding areas of Meerut including Bulandshahr and Aligarh 
and also Lyallpur including Jhang and Sheikhupura. These are the two 
classes, boimd and unbound. Then we have 313 stallions maintained with 
the sole object of improving the breed of horBes. These m © the Central Gov­
ernment’s efforts—in some cases thron^^ the agency of the Local Government. 
Then we have local bodies. Those Honotffable Membets who have served 
on these boards know that ^^rict boards in many places buy staUions in order 
to improve horse-breeding in the district. These are the efforts that Govern­
ment have made to improve horse-breeding in India. I trust Honoujable Mem­
bers will recognise that the record of efforts is not a poor one. The achieve­
ment may not be so great as was anticipated at one time but that is proba­
bly due to many causes over which Government at all events have little control.

The second part of the Honourable Member’s speech referred to the diffi­
culties under which Indian horses are labouring. Those grievances to a layman 
appear to be real and genuine but he will no doubt realise that those are diffi­
culties which need reform from within rather than by interference from Gov­
ernment. I dare say the existence of those difficulties is to some extent due 
to the fact that Indian gentlemen of wealth and leisure have probably not 
taken that amount of interest in the horse-breeding industry as in other coun­
tries people of the same class have taken. I am not prepared to agree with 
my Honourable friend when the Honourable the Deputy Leader of the Opposi­
tion says that this is a bye-industry for the agriculturist. I have seen a 
large number of agriculturists. To suggest that an average agriculturist 
can go on with horse-breeding as a bye-industry is to show that you know 
but little about the matter. The agriculturist doea not understand it. It is 
not as if they were goats or sheep to which an agricultmist can attend along
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with ploughing the field. This requires speciftl knowledge, special effort and a 
large capital.

The H onourable  Mb. HOSSAIN IMAM: May I ask, Sir, if our
Honourable colleague Nawab Malik Mohammad Hayat Khan Noon is an
agriculttirist or not ?

T he  H o n o u r a b le  K h an  B a h a d u r  M ia n  S ir  FAZL-I'HUSAIN : Being 
an agriculturist is one thing and to say that it is an agriculturists’ bye-indu^y 
in quite another thing. If the Honourable Member meanB that an agricul­
turist is not disqualified from pursuing this industry because he is an agricul­
turist I would have no objection to the statement. So what can be done is by 
private effort of the leisured and wealthy classes. I think the Honourable 
Members of this House owe a duty to this country in this respect. Our landed 
classeB, our monied classes, our merchant princes from Bombay and Calcutta 
will I n m sure in course of time develop that taste— t̂hat phase that their con­
freres in other countries have done. That would be another help to the horse- 
breeding industry in this country. I do not think my Honourable friend 
from Mardan is doing his duty in that direction.

T h e  H o n o u r a ble  M a jo r  N a w a b  S ir  M A H O M E D  AKBAR KHAN: 
What about privato donations ?

The H o n o u r a b l e  K h a n  B a h a d u r  M ia n  S ir  FAZL-I-HUSAIN : You 
gave a donation ?

T he  H on o u r a btj : N a w a b  S ir  MAHOMED AKBAR KH AN : Why 
do not they who advocate the imposition of duty give private donatioiis ?

T h e  H o n o u r a b l e  K h a n  B a h a d u r  M ia n  Sir  F A Z L -I -H U S A IN  : I am 
glad you are going to give a donation!

The Honourable Majjor Nawab Sir MAHOMED AKBAR KHAN : I 
say that the merchant princes should give it who have much more than their 
legitimate requirements!

The Honourable Khan Bahadur Mian Sir FAZL-I-HUSAIN : That
is the real way in which this difficult problem ought to be met, that is to say, 
efforts made outside business. I trust, Sir, I have succeeded in assuring the 
Honourable mover of this Resolution that the Government is cognizant of the 
very great importance of this subject and that it has done a great deal both so 
far as the amount of money spent is concerned, the amount of land which has 
been utilized for this purpose is concerned and the amount of technical assis­
tance that has been given to the producer of horses both in bound and unbound 
areas and in districts generally. And further the Honourable mover knows 
that both His Excellency the Viceroy and our Honourable colleague His Excel­
lency tlie Commander-in-Chief take a great interest in the Delhi Society, and the 
presence at meetings of the Society cannot fail to encourage all those who are 
interested in the horse-breeding industry. I agree with the Honourable 
Member from Sind and the Honourable Member from Mardan that this imposi­
tion of customs duty is hardly the best way to proceed. But I am prepared to 
say that if the Honourable mover of the Resolution feels that there is an industry 
for horse-breeding in India and that it needs protection, then the course for that 
industry is absolutely clear. They have to make out a case for reference 
to Government on definite grounds tnat they deserve help and the way in which
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tliat help should be secured. If their application makes out a priina fm k  
ca«e, I have no reason to beliere that the Govemment of India will not be pre- 

to^ve thema chance of ̂ tablishing their case befot o a proper authority:, 
and it would be only after a proper investigation by a properly con»tltutid 
authority that we can arrive at a reasonable decision on a matter of this im­
portance. On the flpor of tliis House it is impossible arrive at any decision 
m to what the nature of t̂ ie exi$ting industry is, ita extent, the amount of help 
it deniands or deserv es and so on. I trust the Honourable mov<  ̂ will realise 
tliat that is as far as it is possible for Government to ^̂ o.

The Ht)NOURABL£ Sir PHIfiOZE SETHNA : Mr. Prescient, I am very
much ob%ed to the Members of the House who have taken part in the discus­
sion on th i Resolution, i t  wou^i appear from the discussion tlxat coasiderable 
intereat is evinced in the matter and I hope after what the Honourable Leader 
hfts said that greater interest will be evinced in the future. I will now proceed 
to examine the argumentfi which were advanced by the different speakers. 
My Honourable friend Nawab Malik Mohammad Hay at Khan Noon opened 
the discussion aftd made a speech which nine persons out of ten might take it to 
be as against tfi  ̂ Resolution. But if you analyse his speech you cannot but 
come to the conclusion that he has supported me right through. How I arrive 
at that conchifiion I will try to explain to the House. He said thAt thete is a 
remedy and that remedy is in the hands of Government, to do things whereby 
country-breds may be eficouraged. M«.y I,pointput to the Honourable Member 
that tiat is exactly tie theme of my l^esolutionv I admit Government have 
done something but Government can do ever so much more. His next point 
was that horse-breeding in India hte nof reached its highest limit. Again he 
is in entire agreement with me, inasmuch as %e have not reached highest 
limit for the good sneaiEon thiit do not import go<lKl horses foor iflifc'CMiiug and 
my point is that ior that reaaon if a hqree is imported for breeding purposes it 
should come in duty free. Lastly, he said a duty would harm horse-breed ĵrs. 
With all ,irespe<̂  to him, I  contend that instead of harming horse-breeders it 
will do them positive good, inasmuch as it will improve the existing breeds, 
mth the result that he, if he is a horse-breeder as I understand he is, will be 
able to obtain better prices than what he is getting today.

Thb H o w u jia b lb  Na w a b  Sir M0HAJMMAI> HAYAT Jk«AN NOON: 
But the breeders will not be able to get importt^d high class horses at cheap 
prices.

T he  H o n o u r a b l e  Sir PHIROZE SETHNA : Sir, my Honourable
friend said in his speech that horses after finishing their racing careers are sold 
for one-fifth of theit former prices. My Honourable friend can ttsk his agents 
in lionrlon therefore to buy for him for export to India horses which have finished 
their racing days in Eiigland, which he can buy at one-fifth their preNdous prices 
and they will come in duty-free becausr! they will be imported for breeding 
purposes.

The next speaker was the Honourable Mr. Hossain Imam, about whose 
specch I need not say anything because he has supported me cordially and for 
which I thank him. Then followed my Honourable friend Major Nawab Hir 
Mohanimed Akbar Khan. T know he is always well disposed towards me ani
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he ex])ressed his regret that he was unable to support me in thifl Rcaolutioa to 
(Jny. P̂iut his spibech, if ho wiU permit my saying so, was vide off the mark. 
It was mojco or less a diacowee oti, th  ̂subject of free trade and against p ro^ - 
tigu. And Jie gave us the idjea that he is such ̂  stao(icli free trader tjiat hp 
woul4 oeyer support protection. It must have appeared to tlie House from 
his remarks that he is so. dead against protectioa in ^orm or shape t^ t  he 
has,never supported any protectionist policy. It seems he has a very sho|̂  
men^ry. May I refer m;y Honourable friend to t^e speech miî ie on the
2nd April, 1931 on the subject of the Wheat Import D^ty Bill. I bjelieye my

• Honourable friend is a large grower of whe^t. I quote the following from t l i  
concluding portion of hia remarks ;

A0 jbur 0$ my r©coU<<>tion in Russia there issohemo qH foot to bring 3() millioH
of laRd under cjuitivAtion witliiu the spaoe of five ye^rsj instead of a capacity of twp 

million acroA of culturable land under the Czars. In case this Bcheme is execut^i up to the 
proposed extfmtv there will be a larĵ e quantity of trheat pouring Into the Indian inarlcets, 
and in caee no adequate measim̂ a a«dojited by the Gov̂ rniiMtnt of India Ut pebtrict wheat
imports 1 ail) afraid tlie Indian |)oasantry will have to faee a still more decreaf̂ e in prices. 
1*0 avoid that situation it therefore highly imperative that adequate inea-aureH should 
be adopted which reight pmve effective to improve the oonditi<tâ  of tho â n̂cultuiiBts within 
tdie country and also to restrict the impoet of loroign whaat into the country in tlie n ^  
^toro. I think the pyeeeut Bill will serve the dosir^ purpose. It ia intended to protect 
and improve tlu’ condition of the agriculturists of Ii^ia. The projk)sed duty wiU restrict 
the import of wheat from foreign countries and at the saule titne may mako for a possibility 
of an increase of price within the country. Ib ease it does not resttiot the import as

Thk Honoukable Major Nawab Str llAHQMEp AKBAll KHAK: I 
admit what the Honourable Member is quoting, but let me explain to him! that 
J am for the imposition of wheat duties simply to enable the zaî indar to  pay 
the Gk)vernment their land revenue. Otherwise I say theire shotild be no pro- 
tectiv<j duty at all and the Government must take it in kitid I dm absoltitefy 
lulling to do that, but the zamindar will not be able to pay Government in 
cash unless this duty remains.

The Honourablk Sir PHJBOZE SETHNA: Therelore my Honourable
fciend waa not a free tiradier on the 2n4 April, 1931, but he is today. May I 
conclude the last sentence in this passage r

“  In case it does Hot restrict the inipbrt as desired  ̂ it wiH stithy contribute a good deid 
to itopro’̂ ifig thefhiaiioefi of the country and it  wiU provide some Teliof to the genecaJ tajj- 
payer**. :

tn othei word.-, ho used thcii tie arguments I myself liavo used today. That 
is not all. There was a further speech by my Honourable friend a year arid 
a halflater, onthel7th Decenit)et, 1&32, in connection with the Indian Tajpifi 
(Ottawa Trade Agreement) BiD, and he emphatically supported that M l.
I need not therefore say anything more in regard to the views of the 
Honourable Nawab Major Sir Mahomed Akbar Khati as expressed to the 
House this afternoon.

I next turn to my friend from Bombay, the Honourable Sir Ghulam 
^ Husaiti Hidayatallah. He too has supported me. He

says horse-breeding must be eacouraged. What be 
pointed out was that the object could not be gained by levying a customs duty. 
I f my Honourable friend was in the House when I oojaduded my opening
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speech, lie will remember that I ^intedlpr drew the attention of the Honour­
able Leader of the House and said that if for any reason it was not possible 
to levy a customs duly let Government resort to any other methods they 
liked and that we would be content so long as the import of foreign horses is 
abolished or is considerably checked. Therefore in that view, my Honourable 
friend is in agreement with me. He said further, and very rightly, that mem­
bers should do their best to prevail upon the Turf Clubs to encourage country- 
breds. My Honourable friend is a very prominent member of the Bombay 
Turf Club. After what he has said here today I shall look forward to 
knowing what he has already done in his Club, what he is doing at present, and 
what he will do hereafter. My Honourable friends opposite, the Honourable Sir 
Guthrie Russell and the Honourable Mr. Miller, are also members of the same 
Turf Club and I trust they will all three encourage the racing of country- 
breds in the Bombay races; and if Bombay leads» the others will follow.

I now come to the speech of the Honourable Leader of the House. I  
want to express my indebtedness to him not only for the very interesting but 
for the very informative speech he bas made. I admit that though I have 
read some literature on the subject, I certainly was not aware of the details 
which he has placed before the House in regard to the subject of horse-breed­
ing in this country and the help that the Grovernment of Lidia has given to  
it, and I must admit that the Government of India certainly has done some* 
thing so far, and we do hope, as he has himself assured us, that all the Govern­
ment members from His Excellency the Governor General and the Comman- 
der-in-Chief downwards are all taking great interest in this question, they 
will do aU they possibly can to see that country-breds are encouraged both 
in racing and in other matters. Now, Sir, the Honourable Leader told us 
that they can only do what is wanted either by taxation or by offering 
subsidies. He said he did not know what other countries did. May I 
remind him that in my first speech I gave the instance not of one or two 
countries, but of as many as fotirteen cotmtries which have adopted the 
principle of devoting a portion of the proceeds of betting and course taxes 
and tote revenues for the purpose of improving the industry. You too may 
well do the same. Then, again, the Honourable Leader of the House said that 
it is for Indians themselves to encourage horse-lweeding and to produce good 
Indian horses. If Indians purchase more foreign horses and not country- 
breds, it is because they can so easily get imported horses. Follow the 
example of South Africa which encourages her home industry in horse-breed- 
ing and has placed such restrictions on the import of horses that in a country 
where some years ago there were hardly any horses, they have hundreds 
upon hundreds today which can compete with any foreign material that is 
imported there and that is exactly what my Resolution contemplates in 
regard to India being able to likewise.

The Honourable the Leader further said that if you eliminate those 
horses which are imported for military requirements or for horse-breeding, 
the value of the remaining horses will not be more than Rs. 10 to Rs. 12 lakhs 
and it isnot worth while for the Government of India to collect any customs 
duty on horses of that amount, I do not dispute the figures he has given.
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but I said in my opening speech that it is not the amount of revenue with 
which we are concerned, but the steps to be taken whereby the indigenous 
industry will be improved and enable us to have good Indian horses.

The Honourable the Leader was good enough to give us the census o f 
horses in this country. He said there are 17 lakhs in British India and 
lakhs in Indian States, making a total of 22  ̂lakhs, which shows that in India 
we do require tens of thousands of horses every year. Therefore if the 
local industry is properly organized and properly encouraged, will it not 
follow that these country-bred horses will take the place of the imported 

’ foreign horses ? And my Honourable friend Nawab Malik Mohammad Hayat 
Khan Noon will find a very profitable market for the horses he breeds and 
so will the others.

T he H onourable N aw ab  Ma lik  MOHAMMAD HAYAT KHAN 
NOON : The military authorities want horses of a special standard. By 
improving the breed we are trying to secure the required standard. Fresh 
blood improves the standard.

T he H onourable Sir  PHIROZE SETHNA : I do not dispute import­
ing foreign blood for purposes of improving our existing bre^, so that 
country-breds which you say have not reached a high limit may reach the 
limit that you want them to reach.

Sir, I will not take up the time of the House any l<mger. I am very thank­
ful to the Leader of the House, I repeat, for the sympathetic speech that he has 
made and for assuring us that Gbvemment will try to help us. May I suggest 
to him that if he cannot interfere in provincial matters directly in this con­
nection, he might send a copy of the debate to all the Provincial Govemmenta  ̂
and request them in particular to prevail upon their Turf Clubs to eee that 
more races are run by country-breds than they are today. I have already 
given figures to show that out of a total of about Rs. 42 lakhs for stakes only 
Rs. 2 lakhs is allotted to races for Indian horses, which I say is a scandal. 1 
have nothing more to add. I accept the Honourable Leader’s assurance and 
ask for leave of the House to withdraw my Resolution in the fervent hope 
that Qovemment will do their best to improve the existing situation.

The Resolution was, by leave of the Coimcil, withdrawn.
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RESOLUTION RF ENLARGEMENT OF THE SCOPE OF AGRICUL­
TURAL RESEARCH.

T he H onourable R a i B ah ad u b  L a l a  MATHURA PRASAD 
MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, I beg, 
to move :

‘ That this Council rooommendfl to the Governor General in Council to enlarge the 
scope of agricultural research, b o  a« to include problems connected with agricultural co- 
operation, and to give adequate representation to co-operative institutiona on the Council .**

Honourable Members will remember that I brought the subject of co-opera- 
tion into discussion in March last and they might wonder what is the object with 
which I have brought up again the subject of co-operation into discussion after 
an interval of six months. Sir, it is b^ause I feel that co-operation is one of 
the most important nation-building subjects and because, Sir, I feel that this is
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tfe  only subject aitioilja: natibri-builcKng dbpartinent3 ^liich has been totaQy 
neglected by the Goveiktnent of India. We all know that kgriculttire, Mtiba- 
tioii, niediejil relict, public health and induRtries Are all ckxineeted with the 
Qovemment of India somehow or other and they are taking intereBt in thf̂ m ; • 
but we find tliat co^pcEation which is one <rf the most important anbject*! of 
the nation-building departmeaits is practioally neglected. Sir, I believe that 
thesahratioD of the niral da88e» of India depends upon thi» mo> emeot. India is 
an agrictiltural country and oateHS you <help the agriculturisls in all poB«ibIe 
'mys, you cannot better the position of the ockimtry. Sir, we all know that 
the indebtedness erf the rioulturiats ha« risen to more than Rs. »  ciorwii. We 
all know also that illitoracy amongst them is the highest as compaared to other 
countries of the world. We all Ĵ now too that the plight of the agricmlturists 
is so bad that they do not know anything that is passing beyond the village 
in wliich they live. For all these drawbacks I believe the moat important 
remedy lies in the development of co-operation. Sir, the principle of co-opcra- 
tion is all for one and one for all.

With your permission, Sir, I may quote one sentence from the utterances 
o f His Majesty the King Emperor in 1911. His Majesty said :

“ If the Rystom of co-ojxjraiion can be introduced and to tht» full, I foroam' a
great and glorious future for the agricultural interetfts of the oonntry **.

Sir, those w ords have been w ritten in gokkn  letteni by the co^ peratoM  and 
I  m bm it tlMit they wiH hokl î cKid for eentvriea. Sir, all the inqmtant eom - 
mkiaioiiA connected witk agrkmhural devek)pinent have ex p ie iflrt more ev 
leM the M m e view s And k id  g iw t  stresi on the importaEkoe o f cto^operat^n. 
The Koya) OommiMion on Agnciikttl^ said :

If Ui6 rarai eom iut^tj is to ha eonteiited, h^{:^  imd pmperoua, Lodal 
midst rĉ fianl tdbe co-opei^iTe aa te o m q g  oi wmcaun^emmt wIimIi it  Um
within their povers tp five

Xhen, Sir, Jatei on, the CoiniHittee ̂  Fomga appointed
ia oonneolaoa with tha Indian Bankmg Enquiiy Cwonittee, alao laid
tbe sanae stress on this aspect of the question. They aakl:

The ocMiperatire maveamtt, in o( imperfeelions and imaToid«l>)e ■etbaddB
deeerves over>' possible assiatanoe from all queers, because there is no better mstipunent 
for raising the level tjf the i^E^uHuristB of tiiis country than the ccr-ojieiiitivfe' effort 
and a strong appeal to the banking interests of the country to assist this movement seems 
not at all out of place ^

So, Sir, we find that every ponputoiiision conne<^ with the c6-operatnre 
movement has laid stress on its development. Sir, in March last I moved a 
Resolution and that Resoltttion as worded was sttch as to tiitarl soln  ̂financial 
expenditure on the Oovemment, and the Honourable the L^dei' of the House 
was pleased to say in reply as follows :

“ It is intended, Sir, that the Local Governments be now iddressed on the subject. 
The 8<jhetiie cannot proceed any further unless the Local Oovemmefnts are anxious that it 
be (jstablished, because after all it is for them. . .  .They will be in a pbsition to make up their 
mind when two things happen. Firstly, when provinces show that t)Jey are in earnest in 
desiring that it be established and, secondly, the Honourable Members on doubt are 
aware, when conditions favourable to its establishment are forthcoming, that is to say, till 
the acute financial stringency that prevails and has been in the way of'^>«tablishing any 
new venture, however small the cost of it may be, is remiovedt it is HpC posaiblefor Govern­
ment to move in t|ie matter” .
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Sir, from this reply I thought that thore were certainly some practical 
difficultieB in the way of the Government and that these difficulties could not be 
solved easily without taking the opinions of the Local (Jovemments which 
might take any length of time, and then was the question of financial stringency, 
which was another condition about which nobody could say when it would be 
removed. Sir, considering all these matters, I have ventured to bring forward 
this Resolution. This Resolution will solve the problem. Co-operation is 
one of the most important parts of the agricultural problem. The Government 
of India, according to the recommendations of the Royal Commission, have 
set up an Imperial Council of Agricultui^l Research and have allotted 
some non-recurring and recurring funds to it. If the Government choose to 
enlarge the scope of this Council and bring the subject of co-operati<m aliM> 
within its purview, with the addition of a few more members, I think this will 
fulfil the object of my Resolution and will not entail any large expenditure, I 
think five to ten thousand rupees will be the most that will be required if the 
scope of the Imperial Council is enlarged on the lines I have suggested.

Sir, the Resolution that I have moved here I moved in tihe All-India 
Co-operators’ Conference also that was held on the 25th June at Amraoti. 
That Conference was attended by representatives from all the provinces and 
by veteran co-operators, and was presided over by Sii* Lalubhai Samaldas. In 
that Conference I moved exacUy the same Resolution and it was unanimouriy 
accepted. So, Sir, when I am moving this Resolution, I have the backing of the 
whole of India so £ar as the co-operative world is concerned.

Sir, I asked a question on the 8th of this month and in answer the Honour­
able the Leader of the House was pleased to say that Government had nominated 
one co-operator on the Imperial Council of Agricultural Research. Sir, I looked 
into the proceedings of the Advdsory Board of the Imperial Agricultural 
Research Council held at Simla from the 8th to the 12th August, 1933. There 
were M items on the Agenda but there was absolutely no mention of co-opera­
tion. Then, Sir, I looked into the proceedings of the Annual General Meeting 
of the Imperial Council of Agricultural Research held at Delhi on the 24th 
January, 1934 and I found that thore too there was no mention of co-operation. 
Sir, I went through the Annual Report of the Imperial Council of Agricultural 
Research for 1932-33, which was the only latest report available in the Library 

,and there also I found that there was absolutely no mention of co-operation. 
From all this I conclude that, in spite of the fact that Government was pleased 
to nominate one co operator, the subjecthas till now not been discuissed there. 
Therefore, Sir, what we want is that the Gk>vernment may include this subject 
as so many other subjects and nominate a few co-operators who may bring 
up subjects regarding agricultural co-operation for discussion. Sir, there is 
no constitutional difficulty in this because imder the constitution of the Imperial 
Council of Agricultural Research I find that His ExceUency the Governor 
General in Council can appoint any number of persons on the Council he likes. 
In that Resolution ihey have mentioned particular persons who will represent 
the associations and then they add,

«uoh othw pencnm as His SxoeU«noy the Goirwnor Gra«ral is Cknmoil may from time to 
timeappoine*’.
M90G8

BNI-AEGJSIIBNT OF THE fiWPB OF AGRICULTURAL RESEARCH. 377



[Rai Bahadur Lala Msthnra Prasad Mehrotra.]

That is the Resolution of the Government of India on the Report of tie Royal 
Conomisaion on Agriculture. So, Sir, there is no constitutional difficulty also. 
They have got the power to nominate some member. Why not nominate some 
eo-operators and bring this subject also into discussion at theix annual aieet- 
ings ? We all know, Sir, that resolutions adopted by the Imperial Courteil 
of Agricultural Research are merely recommendatory. There is absolutely no 
interference with the r^hts and privileges of Provincial (xoyernments. It will - 
be for them either to accept those resolutions or not. The result will be that 
members coming from all over India could bring the subject of co-operation into 
diiscussion and give a lead to the provinces which they may accept or not.

With these words, Sir, I commend my Resolution to the acceptance of the 
House.

The HoNOUKABtE K h an  B a h a d u r M ian S ir  FAZL-1-HUBAIN (Edu­
cation, HealUi and Lands Member): Sir, it is quite a (rfeaBure to hear the 
Honourable movesf of the Resolution on the subject of oorop«fiation. The 
f êntiments he expresses on these subjeot« are such that they will do creclit to 
any Minister of a Local Government in cliarge of co operation and I do hope and 
trust that in tJie future an opportunity may be vouchsafed to him to put into 
practice the ideas to the elaboration of which he seems to have defX>ted a great 
deal of time. I need hardly add that I am in entire agreement wit^ him as to 
the importance of the subject of co-operation. As to t&e importance of this 
subject to agricultural development and as to promoting the cause of co-opera- 
tion I fully agree. He is perfectly justified in saying that at present there is 
no central organization to promote the cause of co-operation. That is due to 
the fact that co-operation, ike many other subject-s, is a provincial transferred 
subject. Efforts have been made by my Department to have a central organi­
zation to serve as a sort of clearing house of information and also as a place 
where the subject can be studied in a comparative way. Those efforts have met 
with a certain measure of success, and as the Honourable Member himself point­
ed out, a reference to Local Governments has, I believe, been made and we are 
awaiting farther developments. In his anxiety to move fast he has got hold 
of the ide ,̂ Here is an institution called the Imperial Council of Agricultural 
Research which is doing well, which seems to possess finances, which is y6nng— 
five years old only, having been started in 1929- and showing signs of develop­
ment, growth and progress ; on the whole, it has satisfactorily discharged tlie 
duties entrusted to it. What more easy than to make this institution do this 
work as well That is not quite sound. It is unsound adimnistration. You 
create an institution for a definite work. Give it that t̂ /ork. Give it the means 
of carrying out that work. Let it do this work. If you are finding it  doing 
well, do not burden it with the oth^ work for which it not ciripn^Tly 
designed. After it has developed to its ftijl strength, after it hirt be6ti ilf forking 
order for many years, then you may put on a little more extra woifk to it. What 
^  fi ve yeaxs in: life of an institution lifae that ? it of its
activities. As a matter of fact, as much of co-operation as is an onNntial part 
of agricultural research is already within the scope of its activities, i^iiill,
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with your ptirmission. Sir, refer the House to sub-paragraph (<z) of the Memoran­
dum of Association of the Imperial Council of Agricult îral Research :

The ohyois for vliicJj the Imperial Council of Agricultural Research is establiflhed
Are:

(a) to aid. tlt̂ v(4o]>, and co-onli?iato agricultural <ind veterinary ros^rch in India by 
r̂oniotin r̂ scientific, includinj' tc»chiiological research, instruct ion and experiments in the 

fKjienoe methods and prw-tice of agriculture, including the ujajrketing of a^cultural prbduc© 
Md by promoting veterinary n^c^rch arid instruction and veterinary science by the diffu­
sion of useful information and by such other means as appear calculated to devdop agri­
cultural and veterinary reMearch
Barring a reference to naarketing. Honourable Members must have noticed that 
the function of this organization is scientific research. No doubt, co-operation 
is a mast important part of agricultural life. But you cannot say that an 
organization primarily intended for agricultural and veterinary scientific 
research of the description I have just now read out is necessarily a suitable 
organization for helping the administration of what one understands by co-ope­
rative enterprise in the provinces. As regards marketing, that is expressly 
included in this. As a matter of fact, as Honourable MemV>ers are aware, it is 
already being developwl as has been mentioned in the Government of India's 
Resolution which appeared in the Gazette of India of 1st May, 1934.

Now, the Honourable mover of the Resolution well may say, ‘‘ Your scheme 
of having a general organization is still in train. That scheme was only in­
tended to bring into being an organization which will enable provincial co­
operative department45 to get int/O touch with each other in order to see whether 
by meeting and discussing together they cannot help e^ch other. But some­
thing more is needed in the co-operative line There is a great deal of force 
in that view, but may I remind the House that when they discussed the Re­
serve Bank BiU they must have noticed that there was an agricultural side 
of the Reserve Bank. It was expected that when the Reserve Bank was 
started there would be this side, wherein assistance will be given to the co­
operative departments of provincial agricultural administrations in the 
way of advice as to financial matters and in evolving schemes.

T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN DAS (Pimjab : 
Non-Muhammadan) : Has that question be^n finally settled ?

The Honourable Khan Bahadur Mian Sir FAZL-I-HUSAIN ; There 
is no question of its being finally settled. There was a Reserve Bank Bill 
which has now been enacted, and an oflScer of great experience in co-operation 
is already engaged to help provinces. I believe that the sort of help that the 
Honourable Member has in mind in all probability will be forthcoming from 
that side of the Reserve Bank. In any case I do not feel justified in m<tlying 
the Imperial Council of Agricultural Research extend the scope of its acti­
vities in this direction, because I feel that they cannot do that without miming 
the risk of trying to do too much and their orgahization as I haVe submitted 
is not primarily designed for this purpose. Up till now the Imperial Council 
of A^cultural Research has been lucky in getting on with its work without 
treading upon the toes of Local Governments. It is because we assist them 
And alfio tidentifie agricdtoral reseaick i& peottliarly «®enaive work
to do and is not done in many provinces. But the eo^pei^tive.; xapv^ent, 
whether it is being well run or indifferently nm, is being carried on by every
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province, and I very much fear that if the Imperial Council of Agricultural 
Beseaxch took that work in hand the opportunities for coming in conflict 
with provincial administrations would increase and may thereby be endangering 
the utility of the Council's activities in the work it is already doing. I trust 
the Honourable Member will realise that he has the same object in view as
I have. We differ as to the method of securing it. He thinks that we as a 
working organisation can be linked to the service of carrying out the object 
of this Resolution. Having consulted my Vice-Chairman and others who ore 
actually running the Council of Agricultural Research, I find I am unable to 
agree with him in that respect. But I may assure him that every effort 
will be made, whichever institution comes first into being, whether the one I 
contemplated or the Reserve Bank, to provide the sort of help the co-operative 
movement requires throughout India as soon as possible.

Thk H o n o u r a b l e  R ai Bahauur L a l a  MATHURA PRASAD 
MEHROTRA : Sir. I have to say a few words in reply to wlmt tho Loader of 
the House has said. He has read out fiom the constitution the objects of the 
Imperial Counioil of Agricultural Research and says that co-operation does 
not come Mvithin the objects of the Council. Weil, Sir, it was only on the 8th 
of this month tliat I put a definite question and got a l eply from him which 
was just the opposite of what he has said now. My question was :

WiU Qovomment be to Btate if a^oultural oo-oporatiou i8 included in tho
gubjeots diecussed the Imperial Opyncil of A^icultural Kose^ch ^

The reply was,
“ Yes, to some extent” .

Then my next question waa:
If the aiumrer to part (a) 1b ia the affirmativet what subjeotH; if any» have been dis­

cussed since it was establishod
The reply was,

“ The co-operative marketing of agricultural produce
The third question 1 asked was ;

“ WiU Government be pleased to state whether any person repres^ting co-operative 
interests have specially been nominated on the Imperial Coiiacil of Agrieultm^ Ketearoh f ’ *
And the answer was,

“  Yes, two. Devan Bahadur T. Raghaviah and Mr. O. 'K.. Devadhat
So, Sir, from the replies received to my questions I fi^d that the subject o f my 
Resolution is included in the objects of the Imperial Council of Agricultural 
Research to a coxtain extent. My question was divided into two parts, one to 
enquire about the scope of the Agricultural Council as to whether it injcluded 
cooperation and the second to enquire whether adequate representation 
had been given to co Ofcrators. The reply on both the points was satis­
factory, that is, that the subjcct was included and that cc-operators were 
represented on the Council.

TfiB H onoubabls K h ak  Bah adu r  Mian  But FAZL-LHUSAIN : For 
marketing of produce only.
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The H onourable R u  B ai^ dub L ala  MATHURA PRASAD 
MEHROTRA : Yes, I admit, for marketing only. Therefore my object is to 
dfvelop and enlarse further the fioope for theee dbouflmoa Yim jm  doing 
flomethioLg. 1 think it ie inadequate and you can do You have got two
repreaentatives: have some more, 0 0  that there zuaj be greater opportunities 
f<NT diacuaaion< That is the (mly object I have in view. I f  X3overnment i$ 
aympathetie to my Beaolution aad prepared to lialp the moveikMit in aay 
])0 8 8 ible way; by establishing a central advisory body or by the aui^
ject within the purview of the Imperial Council of Agricultural Researoh, I 
have no objection to withdraw the Resolution. And I seek the permianon 
of the Houae to withdraw it.

The Resolution was, by leave of the Council, withdrawn.

JElVLABaEMENT OF THB «C O K  AGBIOULTUBAL M fiM RO H . 3St

RESOLUTION RE NATIONAL DEBT OF INDIA.
T h k  H o n o u r a b l e  S i r  ALAN PARSONS (Finance Secretary): With your 

permission, Sir, may I intervene for a moment at this stage. The Honourable 
Sir Jamies Grigg would have liked to have been here to deal with ^  Beaolution 
which iB next on the order paper and also to make the acquaintanbe of Members 
of the Council; but unfortunately he has been kept away by dutied in another 
place. If you will permit it, Sir, and also if it is aooeptable to my H<HU>urable 
friend Mr. Hossain Imam and the Coimcil, I should like to suggest that my 
Honourable friend should merely move his Resolution formally this evening, 
reserving his observations on it till tl^ next day for the discussion of resolu­
tions when I expect the Honourable Finance Member will be able t^ 4>e present.

T h e  H o n o u r a b l e  t h e  PRESIDENT : The Resolution in of a very 
important character and I am quite prepared to consult the convenience of 
Government. It would also give us the opportunity of welcoming the Honour* 
able Sir James Grigg who will have an opportunity to reply on t l i i  Resolution. 
In order that the Honourable Member may not lose his priority and that 
the Resolution may be taken up first on the next non-offi^  I would 
like the Honourable Member to read his Resolution.

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM (Bihar and Orissi : Muham­
madan) : Sir, I move :

“  That this Council recommends to the Qovemor General in Couiidil to form a Obm- 
mittoe of oxperta and Members of this House to enquire into and import M  the National 
Debt, the burden of foreign obligations, and the ways and means of rodncing them and to 
suggest improvements and modifioations in the present methods of raiifbg loans in 
and alMt>ad.*’

T h e  H o n o u r a b l e  t h e  PRESIDENT : The debate im 
will proceed on the next non-offioial day.

PARSI MARRIAGE AND DIVORCE BILL.
T h e  H o n o u r a b l e  S i r  PHIROZE SETHNA (Bmibay : Non-Muham­

madan) : Mr. President, I beg to move :
*rXbat the Bill to amend the law relating to marriai^e and divoroe raopg 

be cirooiatod for tbe purpoie of eliciting opinion thereon by ^  IW i Jaimaiy, 1999.**
The Motion was adopted.



8TATBMENT OF BUSINESS.

Thb HoKotritABUB K bam Bahadur Mian Sib FAZL-I-HUSAIN (Leader
of the House): 1 suggest, Sir, that of the Bilk whioh have been laid on the
tiable today t\ro«f them be proceeded with on Monday, the 27th August, at
11 A.M. By Monday we hope that other Bills may be laid on the table and
then I will in a position to suggest when the Ck>unoil should meet next for
ofitoial bosineaB.

ooxmon. or s ta tb . [22io> A uo. 1934.

The Council then adjourned till Eleven of the Cloidt on Monday, the 27th
August, 1934.




